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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
NOTIFICATION

Hyderabad. the 20lh August, 2015

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA (REGISTRATION OF
CORPORATE AGENTS) REGULATIONS, 2OI5

F. No. IRDAVReg/l2ll0Z I 2}15.-ln exercise of the powers conferred by section I l4A of the Insurance Act, 1938

(4 of 1938), as amended from time to time, read with sections 14 and 26 of the Insurance Regulatory and

Development Aurhority Act, 1999 (41 of t99) and sections 42D and 42E of Insurance Act, 1938, as amended from

time to time, the Authority in consultation with the Insurance Advisory Committee, hereby makes the following

regulations, namely:-

YIITIFFr i$FIT:......



(1) These Rcgulations may be called the Insurance Regulatory and Development Authority of India (Registration of
Corporate Agents) Regulations, 2015.

They shall come into force from l'' April, 2016.

A corporate agent who has been issued a licence prior to the commencement of these regulations may seek a fresh
certificate of rcSistration to work as a corporate agent by applying to the Authority in accordance with the
proccdur€ specified by the Authority in this behalf.

(2)

(3)

2. Hitritions:

(a) "Act" means the Insurance Act, 1938 (4 of 1938), as amended from time to time

(b) "Applicant" means -
(i) A company formed under the Companies Aci, 2013 (18 of 2013) or any enactment thereof or

under any previous company law which was in force; or
(ii) A limited liability partnership formed and registered under the Limit€d Liabiliry Pannership

Act, 2008; or
(iii) A Co-operative Society registered under Co-operative Societies Act, l9l2 or under any law for

regisration of co-operative societiesi or
(iv) a banking company as defined in clause (4A) of section 2 of the Act; or
(v) a corresponding new bank as defined under clause (da) of sub-section (l ) of section 5 of the

Banking Companies Act, 1949 ( l0 of 1949); or
(vi) a regional rural bank established under section 3 of the Regional Rural Banks Act, 1976 (21 of

1976): or
(vii) a Non-Governrnental organisation or a micro lending finance organization covered under the

Co-operative Societies Act, 1912 or a Non-Banking Financial Company registered with the
Reserve Bank of India; or

(viii) Any other person as may be recognized by the Authority to act as a corporate agent.
(c) 'Approved Institution" means any institution engaged in education and./or training particularly in the area of

insurarrce sales, service and marketing, approved and notilied by the Authority from time to time, and

includqs Insurance Institute of India, Mumbai.
(d) "Authorized Verifier" means a person employed by a Telemarketer for the purpose of solicitation or sale

over telephonic mode and shall fulnll the requirements as specified under regulation 7(3) of these regulations
for a spocified person;

(e) "Authority" rneans the Insurance Regulatory and Development Authority of India established under the
provisions of Section 3 of the lnsurance Regulatory and Development Authority Acr, 1999 (41 of 1999).

(f) "Corporate Agent" means any applicant specified in clause (b) above holds a valid cenificate of registration
issued by the Authority under these regulations for solicitation and servicing of insurance business for any of
tlrc specified category of life, general and healrh.

(g) 'torPorate Agent (Life)" means a corpomte ageni who holds a valid certificate of registration to act as such,

issued by the Authority under these regulations, for solicitation and servicing of insurance business for life
insurers as specified in these regulations;

(h) "Corporate Agent (Ceneral)" means a corpomte agent who holds a valid cenincate of registration to act as

such, issued by the Authority under these regulations, for solicitation and servicing of insurance business for
general insurers as specified in these regulations;

(i) "Corporate Agent (Health)" means a corporate agent who holds a valid cerlificate of registration to act as

such, issued by the Authority under these regulations, for solicitation and servicing of insurance business for
health insurers as specified in $ese regulations;

0) "CorPorate Agent (Composite)" rneans a corporate agent who holds a valid cenificate of registration to act as

such, issued by the Authority under these rcgulations, for solicitation and procurernent of insurance business

for life insurers, general insurers and health insurers or combination of any two or all three as specified in
clauses (f) above:
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(k) ..Examination Body" for the purpose of these Regulations is Insurance Institute of India, Mumbai or any

other body approved and notified by the Authority for conducting cenification examination for principal

officer and specified persons of the corPorale agents.

(l) ,,Fit and Proper" is the criteria ior determining the suitability for registering an Applicant including his

principal officer, directors or panners or any other emPloyees (o acl as CorPorate Agent'

(m) "Principal Officer" of a Corporatc Agcnt means a director or a partner or any officer or employee so

designated by it, and approved by rhe Authority, exclusively appointed to supervise the activities of

Corporate Agent and who possesses the requisite qualifications and practical training and has passed

examination as required under thes€ Regulations.

(n) "Registration" means a cenificate of registration to act as a corporate agent issued under these regulations.

(o) "Regulations" means Insurance Regulatory and Development Authority of lndia (Registration of Corporate

Agent) Regulations, 2015.

(p) "specified Person" means an employee o[ a Corporate Agent who is responsible for soliciting and procuring

insurance business on behalf of a corporate agent and shall have fulfilled the requirements of qualification,

training and passing of examination as specified in these regulations;

(q) "Telemarkerea' means an entity registered with Telecom Regulatory Authority of India under Chapter III of

the Telecom Commercial Communications Customer Preference Regulations, 2010 to conduct the business

. of sending commercial communications and holding a cenificate issued by the Authority;

(r) Words and expressions used and not defined in these Regulations but defined in the Act, as amended from

time to time, the Insurance R€gulatory and Development Authority Act, 1999 or in any of the Regulations /
Guidelines made there under shall have the meanings respectively assigned to them in those Acts/

Regulations / Cuidelines.

3. Scope and appliebility ofthese Regulations:
( I) These regularions shall cover Registration of Corporate Agents for the purPose of soliciting, procuring and

servicing of Insurance business of life insurers, general insurers and health insurers during the validity of

certificate of registration as follows.

(a) A Corporate Agent (Life), may have arrangements with a maximum of three life insurers to solicit,

procure and service their insurance Products.
(b) A Corporate Agent (General), may have arrangements with a maximum of three general insurers to

solicit, procure and service their insurance products. Further, the Corporate Agent (General) shall solicit,

procure and service retail lines of general insurance products and commercial lines of such insurers

having a total sum insured not exceeding rupees five crores per risk for all insurances combined.

(c) A Corporate Agent (Health), may have arrangements with a maximum of three health insurers to solicit,

procure and service their insurance products.

(d) In rhe case of Corporate Agent (Composite), the conditions as specified in clauses (a) to (c) shall apply.

(e) any change in the arrangement with the insurance companies shall bc done only with the prior approval

of the Authority and with suitable arrangements for servicing existing policyholders.

Application for grant of ragistration . ( 1) An applicant desiring to obtain a Certificate of Registration to act as a

corporate agent is either -

(i) An entity whose principal business is other than distribution of insurance products and insurance

distribution is a subsidiary activity;
(ii) An entity whose principal business is to exclusively carry on insurance intermediation.

(2) The applicant shall make an application in Form A to the Authority as specified in Schedule I.

(3) The application under sub-regulation (2) shall be accompanied by requisite fees as specified in rcgulation 17.

(4) An applicant registered or licensed by any other regulatory body in the financial sector, shall obtain no

objection certificate from the respective bodies and file along with the application made under sub-regulation

(2) above

3640 GU15-7

4



50 THE GAZETTE OF INDIA:EXTRAORDINARY IPARr UI-SEC. 4l

Provided that corporate agents alrcady licensed under the IRDA's (Licensing of Corporate Agents)

Regulations, 2002 are excmpt from the above rcquirernent at the tirn€ of seeking rcgistration under these

rcgulations.

a. Corporate Agent (Life);
b. Corporate Agent (General);

c. Corporate Agent (Health)

d. Corporate Agent (Composite)

(6) An applicant or its group entities ordinarily may be granted one certificate of registration provided that the

group does not have any other insurance intermediation such as corporate agency or insurance broking or
insurance marketing firm or web aggregator. However an application for a corporate agency registlation

wherc any membi:r of the applicant is alrcady engaged in insurance intermediation including corporate

agency shall be considered on merits and with no conflict of int€r€st.

Note: For ,he purposes of these regulations, ,he definition of "group" shall have the sqme meaning qs

defrned under Insurance Regulatory and Development Authority (lnvestment) Regularions,2N0 as

amended from time to tine, qny othet direction issued in this regard by the Authoity.

5. Application to conform to the rrquirrments - An application, not complete in all rcspects and not conforming

to the instrucdons specihed in Form A and thesc regulations, shall be rcjected.

Provided that, beforc rejecting any such application, the applicant shall be given reasonable opponunity to

compleie the application in all respects and rectify the enors, ifany.

6. FurnisNng of informetion, clsrification snd personal rcprcsentation - (l) The Authority may requirc an

applicant to furnish any funher information or clarification for the purpose of disposal of the application, and,

thereafter, in regard to any other matter as may be deenr-d necessary by the Authority.

(2) The applicant or is principal officer shall, if so requircd, appear before th€ Authority for a personal

represcntation in connection with their applicatioru

7. Concfulerstion of application - (l) The Authority while considering an application for grant of registration shall

take into account, all matters releydnt for carrying out the activities of a corporate agent.

(2) Without prejudice to the above, the Authority in particular, shall take into account the following, narnely:-
(a) whethcr the applicant is not suffering from any of the disqualifications spccihcd under sub-section (5) of

scction 42 D of the Act;
(b) whcther the applicant has the ncccssary infrastructur, such as, adequate office spacc, equiprnent and

traincd manpower on their rolls to cffectively discharge its activities;
(c) whcthcr any p€rson, dircctly or indirectly connected with the applicant, has bcen rcfused in the past the

grant of licence/rcgisu-ation by the Authority.
o. Etplanotion : - For the purposes of this sub-clause, thz exprcssion "directly or indirectly

coutected" means in thc cose 9f a firm or o cornpony or a body corpotare, an associate, a

subsidiary, an interconnecled undertaking ot a group company of the applicant . h is hereby

claified thot these terms shall have the same meanings as ascribed to ,hem in the Comrynies

Act, 2013 or Thc Competition Act, 2002, as the case nay be.

(d) Whcthcr thc principal officcr of thc applicant is a graduate and has reccivcd at lcast fifty hours of
theorctical and pretical training from an approved institution according to a syllabus approvcd by thc

Authority, and has passed an examination, at thc cnd of-$r period of training mentioned abovc,

cordrctcd by thc cxamination body.

(5) An application under sub-regulation (2) shall be made for any one ofthe following categories, namely: -

i
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Provided that where the principat ofircer of the applicant is an Associate/ Fellow of the Insurance

Instiluteoflndia'M,tUui;otetto"iut"/FetlowoftheCII'I-ondon;orAssociatey'Fellowofthelnstitute
of Actuaries of India; or fi;;; ;st graduate qualification of the Institute of Insurance and Risk

Management, HyderaUaa' the theorstical and practical training shall bc twenty five hours'

(e) whether thc principal officer' directors and other employees of the apPlicant have not violatcd the code

of conduct as sp""ii,"a in S"t'"dute III to tlese regulations during the last thre€ years;

(0 Whether the applicant, in case the principal business of the apPlicant is other than insurance' mainhin an

arms-length rclationship in arn-"iot mattcrs betrreen its activities as corporate Agcnt and other

activities.

(g)WhctherthePrincipalOfficer/Directo(s)/Panne(s)/SPecifiedPcrsonsis/arcFitandProperbascdonthe
statement in Annexure I of these rcgulations; and

(h)theAuthorityisofthcoPinionthartheSlantofresistrationwillbeintheinterestofpolicyhotders.

(3) The specined pcrsons of the aPPlicant shall fulfill the following requirements -

a.Havingpassedminimumofl2thClassorcquivalentexaminationfromarecognizedBoard/Institution:

b. (i) The sPecified person shall have undergone at least fifty hours of training' for the sPecihed

caEgory of life, g"n"J nluttn ro' which registration is sought for' from an approved institution and

shali have passed the examination conducted by the examination body;

(ii) The speciired person of corporate agent (composite). shall have undergone at least sev€nty fivc

hours of training f'"'t'"" "ppt"a 
intitutioo 

"nd 
shall have pass lhe examination conducted by the

cxamination body;

c. the sPecified Persons engaged by the corPorate agent to solicit and procure insurance business shall

have valid certificate ltt'"Jiy tr'" e'tr'tity' as specified in these Regulations' Thc cenificale shall be

vatidforaperiodorttlrceyeanfromttedateofissuesubjecttothevalidregistrationofthecorporatc
agent;

Ttre specilied person shall apply thrcugh the principal officer of the corPorate agent to the Authority in

the format specified in Annexure 3 of these regulations for issuance of certificate'

d. A specihed person of a corporate agent wishcs to switch over to any other corporate agent' shall do so

by aPplying to the Authority through the new corporate agent along with a no objection certifrcate issued

by the present corPoraG agent' In case' the present corPorate agent does not issue a no objection

cenificate within 30 aays, i shatt be deemed that the said corporate ag€nt has no objedion to his

switching over. The eotftoity on"' t"""i of rcquest from.the corporate agent' issue a revised certificate

changini the nanr of the corPorate agent indicating the switching over'

e.SPecifiedPersonsand/orChieflnsuranceExecutiveswhoarequalilredandalrcadyworkingwitha
corPorate agent liccnsed under Insurance Regulatory and Dcveloprnent Authority (Licensing of

CorPorate Agents) Regulations' 2002' may 
"onti-n*.tj) 

work with corPoratc agents rtgistered under

these regulations Ht;;;"'' the details of such Specified Persons and/or Chief Insurancc Executives

shatl b€ Provided to * i''f'o'ity in the manner specified at thc time of making an application for

grantingregistrationo,'*itt,lnsi*monthsfromthedateoftheirrcgistration.TheAuthorityafterreccipt
of the details issue to *ii-i*"lnJ t""ons and/or chief Insurance Bxecutives a ccrtificatc as spccifred

;sui ;gulation (c) above' r rr

t.R€qutrtmcntsofCapibr.(l)AnaPplicantexclusivelydoinginsurancedistributionshallhaveaminimum
equity sharc caPital o' to'oiiution #a net worth of rupe€s frfty lakh' They shall rnaintain thc IEt vorth at

all tinrs.

(2)Incaseofapplicantcxclusivelydoinginsurancedistribution,thcaggrcgateholdingsofequityshsrcsor
contribution by a forcigo inrc.toi, i*Lrding portfolio investors, shall be as p,rcscribcd Qy the ccntral

covsnrnent from timqlo timc'



r0. Vslidity of registration-A registration once issued shall be valid for a period of three years from the date
of its issue, unless the same is suspended or cancelled pursuant to these regulations.

ll. Renewal of registration ' ( I ) A corporate agent may, within thirty days before the expiry of the registration,
make an application in Form A along with requisite fee to rhe Authority for renewal of registration.

Provided however that if the application reaches the Authority later than that period but before the actual
expiry of the current rcgistration, an additional fee of rupees one hundred, plus applicable taxes, shall be
payable to the Aurhority.

Provided funher thal the Authority may for sufficient reasons offered in writing by the applicant for a delay
not covered by the previous proviso, acccpt an application for renewal after the date of the expiry of the
registration on paymentofan addirional fee of seven hundred and fifty rupees, plus applicable taxes, bythe
applicant.

Note: A corporate qgent is permitred to submit the application for renewal of registration ninery days pior
to the expiry of the registrorion

(4) The Authority, on being satisfied that the applicant fulfills all the conditions specified for a renewal of the
regisration, shall renew the registration in Form C for a period of three years and send intimation to the
applicant.

12. Procedure where a registration is not granted -
(l) Where an application for grant of a registration under regulation 4 or renewal thereof under

regulation I l, does not satisfy the conditions set out in regulation 7, the Authority may refuse to grant or
renew the Certificate of Registration.

Provided that no aPPlication shall be rcjected unless the applicant has been given a reasonable opportunity of
being heard.

I
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9. Procedure for Registration -

(l) The Authority on being satisfied that the applicant fulfills all the conditions specified for the grant of
rcgistration, shall Srant a registration in Form B and send an intimation thercof to the applicant mentioning the
category for which the Authority has Sranted the registration. The registrarion shall be issued subjecr ro the
applicant adhering to the conditions and the code ofconduct as specified by the Authority from time to time.

(2) A corporate agent registered under these regulations for a specified category may also apply for the granr of a
registration by thc Authority for any other category by fullilling the requircments of these regulations. However,
such application shall be made only after completion of one year from the grant of a registration in the first
instance,

(3) In case a registration issued under regulation 4 of thesc regulations or issued under any other rcgulations
which were in force prior to the notification of thes€ regulations, is cancelled./ surrendered or renewal rcjected by
the Authority for the reasons specified therein, the applicant may make a fresh application for grant of registration
only after lapse of one year from the effective dale of such cancellation/surrender or rejection of renewal of
registration, for consideration of the Authority. The Authority may consider such application on merit as per
regulation 7 of these regulations.

(2) PrinciPal Officer and specified persons before seeking a renewal of rcgistration, shall have completed, at
least twenty five hours of theore'ical and practical raining, impaned by an approved institution.

(3) An application for renewal, under sub-regulation (l) shall be dealt with in the same manner as specified
under regulation 7.



(2) The refusal to grant or rcnew a Certificate ofRegistration shall b€ communicated by the Authority within
thirty days of such refusal to the applicant stating therein the grounds on which the application has been

rejected.

(l) Any applicant aggrieved by the decision of ahe Authority may make an appeal to Securities Appellate

Tribunal, as per the procedure prescribed for such an app€al, within a period of fony-five days from the

date on which a copy oi the order made by the Authority under sub-regulation (2) above is rcceived by it.

Elfect of refusal to grant registration- An applicant, whose application for grant of registration under

regulation 4 or of a renewal thereof under regulation I I has been refused or rejected by the Authority, shall,

on and from the date of the receipt of the communication undcr regulation l2(2) ceas€ to act as a corporate

agent. He, howevcr, shall continue to bc liable to provide services in respect of contracts already entered into

through him. Such u service shall continue upto the period of expiry of those existing contracts, which have

already been closed, or for a period of six morths, whichever is earlier within which time they shall make

suitable arrangements with the concerned insurer.

Conditions of granl of registration to Corporate Agent:
The registration grantcd under regulation 9 or the renewal granted under regulation I I shall, rnrar aio, be

subject to the following conditions:-

The corporate agent registered under thes€ regulations shall be permi(ed to solicit and service insurance

business as specified in regulation (3) above only;
The corporate agent shall comply with the provisions of the Act, Insurance Regulatory and Development

Authority Act, 1999 and the Regulations, Circulars, Guidelines and any other instructions issued there under

from time to time by the Authorily;
The corporate agent shall fonhwith inform the Authority in writing, if any information or paniculars

previously submitted to the Authority by them are found to be false or misleading in rcspect of any material

particular or if there is any material change in the information already submitted;

The corporate agent shall take adequate steps for redressal of grievances of its clients within 14 days of
receipt of such complaint and keep the Authority informed about the number, nature and other paniculars of
the complaints received from such clients in format and manner as may be specified by the Authorityi

The corporate agent shall solicit and procure reasonable number of insurance policies comrnensurate with
their resources and the number of specified persons they employ.

The corporate agent shall maintain records in the format specified by the Authority which shall capturc

policy-wise and specified person-wise details wherein each policy solicited by the corporate agent is tagged

to the sp€cified person, except for those products which are simple, sold over the counter and specifically

approved by the Authority. The corporate agent shall put in place systems which allow regular access to

such records and details by the Authority.
The corporate agent under no circumstance shall undertake multi-level marketing for solicitation of insurance

products;

The Corporate Agent shall ensure compliance of Code of Conduct applicable to its directors, principal officer
and specified persons;

The corporate agent shall maintain separate books of accounts for their corporate agency business as

specified in regulation 3l;

13.

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

Issue of duplicate certilicate of registralion -
( I ) In the event of a ceniftcate of registration being lost or destroyed or mutilated, a corporate agent shall

submit to the Authority an application with a declaration giving full details of the issue of the registration and

its loss or destruction or mutilation along with a fee of rupees one thousand, plus applicabl€ taxes, to the

Authority requesting issue of a duplicate certificate of registration.

(2) The Authority, after satisfying itself that the original certificate of registration has been lost, destroyed or
mutilated, shall issue a duplicate certificate of registration in Form B with an endorsement thereon thaa it is a

duplicate one.
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14.

15.
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16. Action rSainst a person octing as a coqrorate rgent without a velid registratiorr-

(l) Notwithstanding and without prejudice to initiation of any criminal proceedings against any person, who

acts as a corporate agent without holding a valid registration made under these r€gulations, the Authority

may invoke against such a person pcnal action under the Act or any other law for thc time being in force

(2) Wherc the person falling under sub-rcgulation (l), is a company or firm or body corporate, without

pr€judice to any other proceedings which may be taken by the Authority against the company or firm or

body corporate, every director, managcr' secretary or other officer of the company or body corporate'

and every partner of the firm, who is knowingly a party to such a conravention shall also be liable to be

proceedcd against.

17. Psymnt of fces and the c$nscquences of faiture to pay fe€s -(l) Evcry corporate agent shall at the time of application of rcgisration and renewal thereof pay non-

rcfundable application fee of Rs.10,000/-, plus applicable taxes. The fees shall be Payable by an Account

paycc draft in iavour of "The Insurance Regulator! and Developnrent Authority of India" payable at

Hydcrabad or by recognised electronic funds transfer to Insurance Regulatory and Development Authority of

India. No application shall be processed without the application fee.

(2) Upon rcccipt of communication for grant of registration from the Authority, the applicant shall pay a fee of

Rs.25,000/-, plus applicable taxes, within 15 days of receipt of such communication. On receipt of the fee and

on saisfrtory compliance of terms and conditions for grant of rcgisiration, the Authority shall grant the

rcgistrrtion to act as a corPorate agent under the category for which an application is made'

(3) A corporate agent desirous of applying for renewat shall make an apPlication for renewal in the

prcscriH format along with a fee of Rs.25,000/-, plus applicable taxes'

l& RcuurerstiotF
(l) The paynent of remuneration to or rcceipt of remuneration by a corporate agent shall be governed by the

rcguiations notified in this behalf by the Authority from time tirne.

(2) Corporatc agenS who werc licensed under IRDA (Licensing of Corporae Agents) Regulations, 200,2 may

bc allowed to receive rcmuneration for the business sourced and procured by them under those regulations

provided they continue to scrvice their custom€rs as sp€cified in regulation 24(2) of these regulations. In case

$tgh corporate agents desire to be rcgistcr€d under these rcgulations, they shall disclos€ the rEmuneration

rrccived undcr old contracts and new conracts separarely in their books of accounb as sp€cified in regulation

31.

19. Requirement of Professional Indemnity Insurance Policy-
(l) Every corporate agent, wherc the revenues from their insurance intermediation activities is more

than fifty per cent of their total revenue from all the activities, shall take out and mainiain at all times a

professional indemnity insurance cover throughout the validity of the period of the registration grarted to it

by the Authority.

provided that the Authority shalt in suitable cases allow a newly registered corPorate agent to Produce such a

. policy within twelve months from the date ofissue of original regisration'

(2\ The limit of indemnity shall be two tim€s the lotal annual remuncration of the corporate agent

dcrived ftom their insurance intenrr-diation activities in a year subject to a minimum of Rupees fifteen lakh

and a nraximum of RuPocs one hundrcd crore.

(3) The scope of cover ard othcr tcnns alld conditions of the Professional Indemnity Policy is specified

in Schedulc tr of thesc regulations'
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20. Board Appmved Policy for Open Architecture -
(l) Every corporate agent shall file, at the time of seeking registration, with the Authority, a Board or its

equivalent Approved Policy on the manner of soliciting and servicing insurance products. The Policy shall

address the manner of adopting the philosophy of open archite{ture and going forward in imPlementing the

same. The Policy, amongst others, shall include the approach to b€ followed by the corporate agent in having

single or multiple tie-ups, the partners in the tie-ups, the business mix, the type of products sold, grievance

redressal mechanism and reporting requirements.

(2) The corporate agents shall fumish half-yearly retums to the Authority insurer-wise business placed

separately in respect of life, general and health insurance, in the formats specified by the Authority, before

31" October and 30'h April every year. The Authority on examination of the returns furnished may issue such

directions or advices as it deem necessary to the corporate agent and shall be complied with the same.

21. Conflict of interest -
While soliciting and procuring the insurance business, the corporale agent shall comply with the following:

(i) The corporate agent having tie-ups with more than one insurer in a particular line of business, disclose to the

prospective customer the Iist of insurers, with whom they have arrangements to distribute the Products and

provide them with the details such as scope of coverage, term of policy, premium payable, premium terms and

any other information which the customer seeks on all products available with them. Further, disclose the scale

of commission in respect of the insurancc product offered, if asked by the prospect;

(iil Where the insurance is sold as an ancillary product along with a principal business product, the corporate

agent or its shareholder or its associates shall not compel the buyer of the principal business product to
necessarily buy the insurance product through it. The Principal Officer and CFO (or ia equivalent) of the

corporate agent shall file with the Authority a certificate in the format given in the Schedule VIII on half-yearly

basis, certifying that there is no forced selling of an insurance product to any prospect.

(iiil No insurer shall require the corporate agent to insure every client with it.

22. Discloaures to the Authority-

(l) An applicant desires to become a corporate agent shall disclose to the Authority at the time of filing
application all material facts relevant for consideration of application, on its own. In case of any change in
the information provided for consideration of their application, subsequent to filing of application or

. during the processing of application, such change shall be disclosed to the Authorily, voluntary by the

applicant, for consideration of the Authority.
(2) Similarly, a corporate agent who holds a valid registration issued by the Authority shall, subsequent to the

issuance of registmtion, disclose, to the Authority voluntarily, any change in material facts, based on

which a registration was made to them, within a reasonable time but not later than 30 days from the

happening of such change. The Authority upon receipt of such information, may seek any clarification or

issue such directions as it deem fit.
(3) A corporate shall disclose to the Authority prgceedings initiated against them by other regulatory or

Government bodies within a reasonable time but not later than 30 days from the initiation of such

proceedings. Any action or direction issued by such other bodies shall also be disclosed to the Authority

within the time limits prescribed above

(4) The Authority may require, from time to time, the corporate ag€nt to furnish such information or return as

deemed appropriate.

(5) The corporate agent shall disclose to the Authority the details of its offrces in which they propose to

distribute insurance products and details of Specified Persons along with their cedficate number issued

by the Authority. Funher, any opening or closure of an ofhce by a cdrporate agent shall be informed to

the Authority. The Authority may seek further information as it decm appropriate.

(6) Failure to adhere to the conditions set out above shall attract regulatory actions such as suspension or

cancetlatioir of registration, imposition of monetary penalty or any other action which the Authority deem

fit.
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23.
(a)

(0

A rrangements w

Corporate agents

distribution of the

ith insurers for distribution of products

registered under these regulations shall have to enter into arrangements with insurers lbr

ir lroducus. These arrangements shall have to be disctoscd to the Authority within 30 days

of cntering into such arrangements. The minimum period ofsuch arrangement shall be forone yeari

(b)whileenteringintosucharrangements,nocorporateaSentshallpromisenoranyinsurershallcompelthe
corporate agent to distribute the products of a Particular insurer;

(c) nnangements shall have provisions to include duties and rcsponsibilities of corporate agents towards the

policyholders, duties and responsibilities of insurers and corporatc agents' terms and conditions for

tcrmination of afrangementsl

(d) No arangernents shall be made against the interests of Policyholdersi
(e) In case u 

"o.poru," 
agent wishes to terminate arangement with any insurer' they may do so after informing

the insurer and the Authority, the reasons lor termination of arrangement. In such cases, they shall ensure

that th€ policies solicited and placed with the insurer are serviced till the expiry of policies' or for a Period of

sixrnonths,whicheverisearlierwithinwhichtimetheyshallmakesuitablearrangementswiththeconcerned
insurcr;
In case an insurer wishes to terminate the arrangement with any corporate agent, they may do so after

informing the corPorate agent and the Authority, the reasons for tcrmination of arrangcment ln such cases'

the concemed insurer shall take the responsibility of servicing the policies Procured by the corporate agent.

In all such cases, the insurer shall inform the policyholder concemed of the changes made in servicing

arTangements;

(g) No insurcr shall pay and no corporate agent shall reccive any signing tee or any other charges by whatever

narrrcalled,excePtthosepermittedbytheAuthorityunderrelevantregulations'forbccomingitscorporat€
agcnt;

(h) No insurer shall directly pay incentives (cirsh or non-cxsh) to the principal officer, specified persons and

other employees of the corPorate agents;

(i)TheAuthoritymay,atanypointintime,directanyinsurerorcorporateagenttoterminatethedistribution
arrangements by recording the reasons there for'

Z. Servicing of policyholders-
(l ) A corporate agent registered under these regulations shall have the duty to service its policyholders during

the entire period of contract. Servicing includes assisting in paymcnt of premium required under seclion

64VBoftheAcr,providingnecessaryassistanceandguidanceintheeventofaclaim.providingallother
services and guidance on issues which arise during the course of an insurance contract'

(2)IncaseofacorporateagentlicensedunderIRDA(LicensingofCorporateAgents)Regulations.2002
they shall comply with regulation I (3) of these regulations. However, they shall continue to service their

existing policyholders as required under sub-clause ( I ) of this regulation till the expiry of the term of such

policies or for a period of six months, whichever is earlier, within which time they shall make suitable

atTangements with the concerned insurer for servicing the contracts. The details of such contracts along

with the arrangements shall be disclosed to the Authority within thiny days of such arrangements.

25, Ssle of Insuranc€ by tele-marketing mode and distance marketing sctivities of a corporate a8ent -
(l) A corporate agent who intends to engage the services of a telemarketer or engage in distance marketing

activities ior the purpose of distribution of insurance products shall follow the instructions as laid down in

Schedule VII.

(2) \\lithout prejudice to sub.regulation ( l ) above, a corPorate agent shall have to comPly with the following

additional conditions for engaging the services of a telemarketer:

(i) Th€ telemarketer engagdby the cor?orate agent shall comply wirh various circulars and/or guidelines

or any other direciion issued by Telecom Regulatory Authority of India in the matter;

(ii) A corporarc agent intends to undenake telcmarketing activities for insurance intenn€diation shall seek

priorapprovaloftheAuthorityintheformspecifiedby]heAuthorityatAnnexure4ofthese
regulations.TheAuthorityonverificationofthesameissueacenificatetothetelemarketer;

(iii) Further, the corporat€ agent shall hle with thc Authority the names of Authorised verifiers engaged/

pmpcsedtobeengagedbythetelernarketerintheformsPecifiedatAnnexure5ofthes€regulations'
TheAuthorityonverirlcationofthesa'neissueacertificatetotheAuthorisedverifier.
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( iv)

(v)

1vi)

(vii)

( viii)

(ix )

(x)

. (xi)

(x ii)

In case an Authorised Verifier intends to switch to another telemarketer who is also dealing with

insurance intermediation, they shall obtain a No Objection Cenificate from the erstwhile tel€marketer

and submit the same to the Authority for issuing a fresh certificate. In case, the preselt telemarketer

does not issue a no objection cenificate within 30 days from the date of application for the same, ri shall

be deemed that the telemarketer has no objection to his switching over;

Application for removal or addition of Authorised Verifiers shall be made by the Corporate Agent

concerned through the Principal Officer;

In case the corporate agent registers as telemarketer with TRAI, the corPorate agent shall act as

telemarketer for only those insurers with whom he has arrangements;

No corporate agent or its telemarketer shall make outbound calls to any person unless he or she has

shown intcrest in buying an insurance policy by making enquiries to that elfect. They shall maintain the

database of such persons and the enquiry made for verification and checking by the Authority or any

person authorized by it.

The telemarketer shall disclose to the prospective customer the following information -
(a) The name ofthe corporate agent they represent;

(b) The registration number of the corporate agent;

(c) Contact number of the telemarketer and-/or corporate agent in case the customer desires to call back

or verify the telesales information;
(d) Name and identification number of the person (Authorised Veriller) making the tele-call.

A corporate agent engaging a telemarketer shall enter into an agreement with th€ telemarketer and the

agreement shall provide the details such as source of the database, duties and responsibilities, payment

details, period of agreement, actions to be taken in case of violation of Act' regulations, guidelines,

circulars, directions issued by the Authority, Code of Conduct of Authorised Verifiers. The agreements

shall be made available to rhe Authority or any person authorized by the Authority for verification as

and when required;

Every telemarketer and the authorized Verifier shall abide by the Code of Conduct applicable to

corporate agents as specified in Schedule III of these regulations.

The Authority shall have the power to inspect the premises of the telemarketer or any other premises,

which the Authority feels necessary for the verification of records/documents and seek any

documenUrecgrd, record statements of any employee of the telemarketer or make copies of any

documents/records at its discretion:

The telemarketer shall have to comply with any other terms and conditions as may be prescribed by the

Authority from time to time in the matter.

(3) A telcmarketer shall not be engaged with more than three insurers or insurance related entities

26. Code of conduct for Corporat€ Agenls-
(l) Every Corporate Agent shall abide by the Code of Conduct as specified in Schedule lll of these

regulations,

(2) The corporate agent shall be responsible for all (he acts and omissions of its principal officer, specified

persons and other etnployees including violation of code of conduct specilled under these regulations and

liable to a penalty which may extend to one crore rupees under the provisions of Sec. 102 of the Act.

27. Inspcction of Corporate Agent-

The Authority has the power to inspect the records of a Corporate Agent and Performance of its activities any

time and in case of any deliciency observed, the Authority may take approPriate disciplinary action. The

procedure applicable for the Inspection and the Audit of a Corporate Agent are mentioned in Schedule IV of

these Regulations.

28. Suspension, Cancellation or surrend€r of Registration made to a Corporate Agent

The procedure for suspension, cancellation or surrender of registration shall be as stipulated in Schedule V of

these Regulations.

1A4n Gt/1 
-R
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29. Change in ownership and,/or shareholding, namc of a Corporate Agent-

(l) In case of a corporate agent, which is incorporated exclusively for the purposes of insurance
intermediation, no change in ownership and/or shareholding exce eding 257o, shall be carried out without
the prior approval of the Authoriry.

(2) A corporate agent shall take the prior approval ofthe Authoriry forchangeofits name.

30. Maintenance of Records

A Corporate Agent shall mainhin the following records including in electronic form and shall be made
available as and when required by the Aurhority -

(i) Know Your Client (KYC) records ol'the clisnt, as required under the relcvant Authority's guidelines
and provisions of Prevention of Money Laundering Act;
Copy of the proposal form duly signed by the client and submitted to the insurer with ACR signed by
the specified person of corporate agent;

A register containing list of clients, details of policy such as type of policy, premium amount, date of
issue of the policy, charges or fees received;

A register containing details of complaints received which include name of the complainant, nature of
complaint, details of policy issued/solicited and action taken thereon;
A register which shall contain the name, address, telephone no, photograph, date of commencement o[
employment, date of leaving the service, if any, monthly remuneration paid to the specified person;
Copies of the correspondence exchanged with the Authority;
Any other record as may be specified by the Authority from time to time.

(ii)

(iii)

(iv)

(v)

(vi)
(vii)

31. Maintenance of books of accouna, records, etc, -
(l) A corporate agent, which is incorporated exclusively for the purposes of insurance intermediation, shall

prepare the following books of accounts for every financial year -

(i) a balance sheet or a statement ofaffairs as at lhe end ofeach accounting period;
(ii) a profit and loss account for that period;
(iii) a statement ofcash/fund flow:
(iv) Additional statements as may be required by the Authoriry from time ro rime.

Note. l: For purposes of this regularion, rhe financial year shall be a period of 12 months (or less where a

business is started after l'' April) commencing on the first day of the April of an year and ending on the
3l st day of March of the year following. and the accounts shall be maintained on accrual basis.

Note.2: There sh ll be a schedule to their financial statements oroyidinp the details of qll the incomes
received fron insurers and insurer's grouD comoanies. insurer-wise. by the corDorlle atenl. and qlso tlte
details of oavmen ts re<'eived by the pntuo trtmoonies tnd/ot ttssociutcs of thc ttno rate apent from uny
inyrer and the detuils tltereof.

(a) e copy of the audited financial statements as statcd in sub-regulation (l) along with the auditor's repon
thereon shall be submitted to the Authority before 30'h September every year along with the remarks or
observations of the auditors, il any, on the conduct of the business, state of accounts, etc., and a suitable
explanation on such observations shall be appended to such accounts filed with the Authority.

(b) Within ninety days from the date ofthe Auditor's report necessary steps ro rectify any deficiencies, made out
in the auditor's repon, be made and informed to the Authority.

(c) All the books of account, statements, document, etc., shall be maintained at rhe head office of the corporare
agent or such other branch office as may be designated and notified to the Authority, and shall be available
on all working days to such officers of the Authority, and authorised in this behalf for inspection.

(d) All the books, documents, statements, contract notes etc., referred to in this regulation and maintained by the
corporate agent shall be retained for a minimum period of ten years from the end of the year to which they
relate. However, the docum€nts pertaining to the cases where claims are reponed and the settlem€nt is
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pending for a decision fron courts, the documents are required to be maintained till the disposal of the cases

by the court.

(2) In rhe case ol corporate agents whose principal business is other than insulance intelmediation, they shall

maintainsegmentwisefeportingcapturingtherevcnuesrcceivedforinsuranceintermediationandother
income liom insurers.

(3) Evely insurer who is engaging the services ofa corporirte agent shall file with the Authority a ceflificate,

separately for all such corpomte agents, in lhe format given in the Schedule VIA to be signed by the

CEO and CFO. A similar certificare from the Principal Officer and CFO (or its equivalent) of the

corporate agent specilying the commission/ remuneration received from thc insurer shall be llled with

the Authority as given in Schedule VlB.

32. Power of the Authority to issuc clarilications ctc:

ln order to femove any dilficulties in application or interpretation of any of the provisions of these

Regulations, the Chairperson of the Authority may issue clarifications, directions and guidelines in the form

ofcirculars.

33. Gencral:

(l) From the date of notification of these regulations no person can function as a corporate Agent, except rn

cases as specified in regulation I (3) of these regulations, unless a registration has been granted to him by the

Authority under these regulations.

(2) Any disputes arising between a Corporate Agent and an insurer or any other person either in the course oI his

engagement as a corporate agent or otherwise, may be relerred to the Authority by the person so affected;

and on receipt of the complaint or representation, the Authority may examine the complaint and if found

necessaryproceedtoconductanenquiryoraninspectionoraninvestigationintermsoftheseregulations'

T. S. VUAYAN, Chairman

IADVT. lll /4/Exty/ l6l/ l5( 178)l

SCHEDULE I

FORM A

lSee regulation 4l

Insurance Regulatory and Devclopmcnt Authority of India (Rcgistration of corporate Agent) Regulations'

2015

ratioo to act as C0rDoratc AcentADDlication for srant of Cer tciltcofR ist

Instructions for lilling up the form:
(l) l, i. i,.,porr"n, Lhai before rhis application lbrrn is filled in, the regulations made by the Authority are studied

carelully.

(2) Applicants musr submit a duly conrpleted application form together with all upproptiate, supporting documents to

the Aulhority.

(3) Applicalion for Registration will bc considercd only if it is complete in all respects'

(4) Applicants should sign thc applications thcmselvcs

(5) Inlbrmation which needs to be supplied in more details may be given on separate shcets attached to the

application form.
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Email
Tel No Fax No
Website Address

I .l Name of the Applicant

1.2 Address - Principal Place of business / Registered Office

Pin Code Email

Tel No

Place Address Name of the
Specified Person

Educational

Qualification of the
Specified Person

Exam Pass

Cenificate No. of
the Specified
Person

1.,1

1.5

(e

latest share etobe ven

Note: ln case the applicant Proposes to have more thon one specified person in a brqnch, the details of qll
such specifted persons shall be provided

2.ORGANISATION. STRUCTURE

2.1 Status of the Applicant:

g. Limited company-Private/Public, LLP/ cooperative Society. If risted, names of stock Excha nges and

List of major shareholders (holding 5% and above of applicant directly or along with associates)

(The information is required to be furnished by rhe applicant falling under caregory 4(l)(ii) of the
regulations)

Category of Applicanr
Details of

Regislration

Date of
Incorporation

DD.MM-YYYY

Place of
Incorporation

Name of stock
exchanges (In case of

listed Company)

I
2.2

PARTICULARS OF THE APPLICANT

Pin Code

1.3 Address for Correspondence:

Fax No.

Name and Designation of the Principal Officer:

Details of proposed/existing branch office/s where the applicant proposes to distribute insurance
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Shrre holdin as on

No. of Shares held 7o of total aid u anca ital of the com

2.3 Paniculars of all Directors/partners

Name Qualification Share in applicant
Company

Directorship in other
companies

2.4 Name and activities of associate companies/concerns

Name of Company/
Firm

Address Type of acriviry
Handled

Nature and
interest of

applicant company

Whether any one or more direcrors/shareholders of the associate companie concem are interested in the applicant,s
business, iI yes please provide the nature of interest

2.5 Name and Address ofthe principal bankers ofthe applicant -
(In case the applicant is a bank, please provide the details only in case Principal Banker is other than the applicant)

2.6 Name and address ofthe statutory auditors

3. BUSINESSINFORMATION

3.1 Three years business plan document with projected volume of business in terms of premiums in each category
Amount in Rs. Crores

Year Lile Insurance General Insurance Health Insurance

3.2

3.3 Details of infrastructure like office space, equipment and manpower avairabre wirh rhe applicant

3.4 Any other information considered relevant to the nature of services rendered by the applicant

4. FINANCIAL INFORMATION :-

(The information is required lo be furnished by an applicant which is falling under regulation 4(lXii) of
these regulations)

Name of sharcholdcr

Organization Chart separately showing functional responsibilities to be enclosed.

Designation/
Position

Nature of Interest
of Promoter/

Director
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Currcnt yearPreceding yearYear prior to the
preceding year of
cutTent year

Capital Structure

(a) Authorized Capiral
(b) issue capital
(c) Paid-up capital
(d) Free rescrves (excluding re- valuation rcscrvcs)
(e) Total (c) + (d)

5

5

4.1 Capital Structure (Rs. in lakhs)

4.2 Net Worth of the applicant company (in rupees lakhs)

Note: Please enclose Chartered Accountant's cedillcate ccrtifying the net worth o[ the applicant. The celtificate

should be a latest one and should not be morc lhan thirty days old.

OTHDR INFORMATION, IF ANY
Details of all settled and pcnding disputes'r'*

Nature of dispute Namc of thc party Pending/settled

*+ Attach sheet if required

5.2 Details, if any of cases filed in respect of any economic offences by the aPplicant or any of its Directors and/or

any disciplinary action taken/initiated by any other regulator or government authorities in the last three years.

5.3 Declaration of Fit & Proper Criteria ( As per Arinexure l)

6. Documents attached (as per Annexure 2)

7. Fee Payment:

Details of Payment:

Name of the Bank:
Mode of payment: NEFI/RTCS
Date of Payment:
Transaction Details along with number:

Note: A non-refundnble fees Plus service Tux us specifetl in Regululion 17 of IRDAI (Registration of Cotporate

Agent) Reguktbns,20l5

8. Undertaking

8.1 Whether any person directly or indirectly connected to the applicant has been [cfused for thc registration or

license in thc past or not

Name of the Person Rclationship with the applicant Date and Rcason for refusal

For the purpose of this sub-c'ltuse, tlrc e.rytrcssiutt "directlt'or indirectly conncctetl" meons u relutive in.the utsc of

ttn,- indivitiuul, u'nd in the t.]tse of a frn or tr Compuuv or tt bod,- Corporute-un ussrttiute. a subsidiurv' un

interqnne<ted underloking or a group Conytnl of tlte t4tpli<unt

Note: - l.lncaseofLLPs, please indicate capital minus drawings and./or loans to partners'

2. In case of LLPs, please indicate the financial position, means and net worth of the

partners.

I

I
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Details of the Principal Olficer

Full Name Mention Mr/Mrs
Addless

Dare of Birth

Nationalitv Cell No
Position in the organization Fax No

Current Position Held from Email ID
Description of Duties/Responsibilities

alifications Experience & AchievementsQu

Name of the
Institute

Country Qualification Year of Study

Professional Quaiillcation
Name of the
Institute

Country Qualification Year of Study

Working Experience

Name of the
Employer

Naturc of Business Designation Description of
Duties

Period

8.2 Qualification & Experience Details OfThe principal Officer Of rhe Applicanr

8.1 List of specified Persons who will be responsible for Soliciting and procuring Insurance Business

DECLARATION
(This declaration is to be signed by two oI the directors, two o[ the partners as the case may be)

I/We hereby apply for registration.
lAVe have gone through the Insurance Regulatory and Development Authority of India (Registration of Corporate
Agents) Regulations, 2015 and am/are satisfied that

a) VWe am/are eligible to apply for the corporate agency registration.

b) InVe state that I/We have truthfully and fully answered the questions above and provided all the information
which might reasonably be considered relevant for the purpoies of my/our registration.

Namc Address PAN/
ADHAR
No.

Qualification
(Including
Insurance
qualifications)

Previous
Enrployment

Details of
Responsibilities

Exam pass

Certificate issued by
Examination Body
as per Regulations

63

Phone No
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c) l/We declare that thc information supplied in the application Ibrn) is complctc and correct

d) l/We undertake that INVe shall not allow or offer to allow, either directly or indirectly, as an inducement to

any person, any rebate of the whole or part of the remuneration earned by me/us during the registration

period.

I/We undertake to Service the run-off business on the books at the time of cancellation or non-renewal o[

registration.

IAVC declare that I/we do not possess an insurancc agent license or insurance broker registra(ion or any other

license/registration issued by the Authority.

e)

l)

For and on bchrlf of

Name
Designation

Annexur€ - I
lSee regulation 7(2Xg)l

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA (REGTSTRATION OF

CORPORA'TE AGEN't')
REGUI,ATIONS, 2015

Declaration and underlaking of Principal officer/ Dircctors/ Managing Partners (A se parate fonn necd:; ro he

subnittetl b ettlt inditidual)

details

Yes/No (If Yes,
furnish full

S. No Fit & Proper Criteria

Have you ever registered or obtained license from any o[ the regulatory

RIll, IRDA, PFRI)^. FMC etcilulhorities undcI iln law such as SEBI.
a)

H-a you carried on busincss undcr any name other than thc name stated in this

licationil
b)

Have you ever bcen refused or restric(ed by any regulatory authority to carry on

any business, trade or profession for which a specific license registrction or

other authorization is ruired b law

c)

Have you been ever censured or disciplined or suspended or refused permission

or license or registration by any regulatory authority (o carry on any business

ilctlvlt

d)

Have you been subject to any investigations ol disciplinary proc

rull autholitrirnand b anor lebeen issucd warni fc

eeding or havee)

f) Have you been convicted o[ any offence or subject to any pending proce

lawunder an

cdings

u becn banned frortt cnt tirnetlolr at anrofession / occufuonr nnHavc

h) Details of prosecution, if any, pending or commenced or resulting in conviction

ast for violation of economic laws and rein the ulations

i) Details of criminal prosecution, if any. pcnding or commenced or resu Iting in

conviction in thc licrntstx ainsl the a

Do you attract any of the disqualifications cnvisaged under Section I

nies' Act 2013?Co

64 of lhej)

k) subject to any invcstigalion at the institncc o[ GovernmentHave you becn

l) Have you at any time been found guilty of violation of rules / regu

legislative requirements by customs / excise / income tax / foreign ex

Llations /
change /

lve arliculllrsother revenue authorities, if so

Have you at ny lime conlc to the adverse nolice of a regulator suc

IRDA. MCA, PFRDA.
(Though it shall not be necessary for a candidate to mention in the column about

orders and findings made by regulators which have been later on reversed / set

h as SEBI,

[onrake a menlion ol thc same, in case theaside in toto. i1 would bc necess

m)

I

s)

department or agency?
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reversal/setl.ing aside is on technical reasons likc limilation or lack of
jurisdiction, etc, and not on merit- lf the order of the rcgulator is temporarily
stayed and the appellatc /court proceedings are pending, the same also should be

mcntioned).
n) Has any of your group company/associate company/rela(ed party been carrying

any license issued by the IRDA
o) Any other explanation/information in regard to items I and II and other

information considered relevant for judging fit and proper criteria of the
applicant

Signature

Name

Designation

Date:

Place:

Annexure 2

INSURANCE REGULATORY AND DEVELOPMENT ATITHORITY OF INDIA (REGISTRATION OF
CORPORATE AGENT)
REGULATIONS, 2OI5

Documenaation to be attached
for obtaining Fresh Corporate Agent Registration

[Sec regulation 4 and Point 6 of the Form Al

A. Submission of Completed Application.

a) Submission of relevant information as required in thc FORM A.
b) Remittance of requisite lee by electronic mode as prescribcd under Regulation 17 of IRDAI (Registration of

Corporate Agent) Regulations, 20 I 5.
c) Submission of charter documents of the applicant (Memorandum and Articles of Association/Byelaws as the case

may be)
d) Declaration of Fit & Proper criteria from Principal Officer, Directors and Managing Partners (separately for each

person) to bc provided in the 'Fit and Proper Form as per annexure l'
e) Details of infrastlucture along with supporting evidence thereof like ownership/lease agreement papers with

regard to office space/ equipmen/ trained manpower, etc. for the registered office and the branch offices at
various locations.

f) Projections of adminis(rative expensesa salaries and wages and other expenses, draw the revenue account, the
profit and loss account and the balance sheet for the projected 3 years.

g) Organization chart giving a complete picture of the company's activities like IT, undcrwriting, risk assessment,
claims settlement, marketing. accounts, back office etc.

h) tsoard approved policy on open architecture
i) Bring on record any other information, which is relevant to the nature ofservices rendered by the applicant for the

growth and promotion of insurance business.
j) Any other requirements as deemed necessary by the authority.

B. Signatories

a) Two Directors of the applicant should sign the Application Form and the various formats mentioned above.
b) The above list of documents/requirements is indicative only and not exhaustive. The additional documents will be

advised based on, pattern of shareholding, any other matter required as per IRDAI (Registration of Corporate
Agent) Regulations, 2015 and views oI the Authority.

C. PensonalPr€sentation

The applicant on fulfilling the given requirements to the satisfaction of the Authority may be rcquired, if necessary, to
rppear hefore the Authority for a presentation ofbusiness plans in connection with the application.
3640 ct/15-9

Undertaking
I confirm that the above information is, to the best of my knowledge and belief, true and complete. I undertake to keep
the Authority fully informed, as soon as possible, of all events, which take placc subsequent to my appointment.
which are relevant to the information provided above.



66 THE CAZETTE OF INDIA: EXTRAORDINARY IPART Ul-SEc. 4l

SCIIEDULE II
lsee regulation l9l

Insurance Regulatory and Dcvelopmeot Authority of India (Rcgistralion of Corporatc Agents)
Rcgulations, 2015

Maintcnance of Professional Indemnity Insurancc

l. The insurance cover must indemnify a corporate agent against

a. any crror or omission or negligence on thcir part or on the part ol their employees and directors;

b. any loss of money or other propeny for which thc corporatc agcnt is legally liable in

consequence of any financial or fraudulent act or omission:
c. any loss of documents and costs and expenses incurrcd in replacing or rcstoring such

documcntsi
d. dishoncst or fraudulcnt acts or omissions by corporatc agent's emPloyees or former employees.

2- The indemnity cover;

a. shall be on a yearly basis for the entirc period of registration:
b. shall not contain any terms to the effcct that paymcnts of claims depend upon thc corporate

agent having first met the liability:
c. shall indemnify in respect of all claims made during the period of thc insurance regardless of

the time at which the event giving rise to the claim may have occurred.

Provided that indemnity insurancc cover not fully conforming to the above requirements shall bc

p€rmitted by the Authority in special cases lor reasons to bc rccorded by it in writing.

The un-insured excess in respcct of each claim shall not excced five perccnt of the caPital cmployed
by the corporate agent in the business.

The insurance policy shall bc obtained from any registered insurei in India who has agreed to:

a. provide the cor?orate agent with an annual cenilicatc containing the name and address'

including the registration numb€r of thc corporate agcnt, the policy number, the limit of
indemnity, thc excess and thc name of the insurer as evidence that the cover meels the

requirements oI the Authorityl
b. send a duplicate cenificate to thc Authority at thc timc thc ccrtificate is issued to the corporate

agentl and
c, inform the corporate agent immediately of any case of voidancc, non-renewal or cancellation

ofcover mid-term.

Every corporate agent firm rhall-

a. inform immediately the Authority should any cover be cancelled or voided or if any policy is

not renewed;
b. inform immediately the insurer in writing of any claim made by or against it;
c. advise immediately the insurer of all circumstances or occurrences that may give rise to a claim

under lhe policy I and

d. advise the Authority as soon as an insurer has notified that it intends to decline indemnity in resPect of a

claim under the policy.

5

SCIII.]DT]I,E III
lScc regulation 261

Insurancc Rcgulatory and Devclopmcnl Authority of lndia (Rcgistration of CorPorate Agents)
Rcgulations, 2015

Code of Conduct

I. Gencral Codc of Conduct:

l. Every corporate agcnt shall follow recogniscd standards o[ profcssional conduct and discharge their duties in the

interest of the policyholders. While doing so -

3.

4.
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(a) conduct its d€rlings with clicnts with utmost good faith and integrity at all times;

(b) act with care and diligencc:
(c) ensure that thc client understands his relationship wirh thc corporate agent and on whosc behalf the

corporate agent is acting;

tal ireJt aff infirmation suiplied by thc prosPcctivc clients as completcly confidential to themselves and to

the insurer(s) to which (he busincss is bcing oflered;

(") iot 
" 

opprop.iotc stePs to nruintain lhc sccuiity ofconlirlentirl doctrmcnts in their possession;

(0 No director of a comPaDy or a putner of a firrn or the chicf exccutive or a principal ollcer or a

specified person shall hold similar position with unother corporatc agenl;

2. Every Corporate Agcnt shall

a)
b)

c)

d)
e)
l)

bercsponsiblelbrallactsofomissionandcommissionofitsPrincipalomcerandevcryspeciliedperson;
ensure that rhc principal officer and aii .pccifieo p"rr.rn, nr" proper.ly trained, skillcd and knowledgeable in

the insurance products they marketl

a".rrr" ,t r, l,f,l principal officer and thc spccilicd pcrson do not make to the prosp€ct any misrepresentation

on policy bcnelits and returns avrilable undcr the policy;

ensurc that no pro"pcct is forced to buy al insurancc producl;

gir" *a"qr"," pt" .'alcs and post-sales advicc to the insurcd in respcct oI the insurancc product;

extend all possiblc hclp and coopcrati.rn to an insurcd in cornplciion of all lornralitics and documentation in

the evcnt of a claim;
gi"a a"" prUif"fry to the frct th t thc corporatc ngent does not-underwrite the risk or lct irs an insurcr:

in,", inio ugr"",*nts with thc insurcrs irt which thc t'lutics and responsibilitics of both arc defined's)
h)

Il. Pre-sale Code of Conduct

3 l]very corporate agcnt or princiPa| ofliccr or a specifier,l person shall also follow the code of conduct sp€cined

below

(i) Every corporate agent/ principal officer/specificd person shall'--

(a) idcntiiy himself and disclose his registration/ccnificatc to thc prospcct on demand:

(b) disseminate the requisite informati-on in respect of insurance products offered for sale by the insurers with

whom they have arrong"r"niunJ tuk" into account rhe needs o[the prospect whilc rccommending a specific

insurance Plan;
(c)disclosethescalesofconrmissioninrespectoflheinsuranccProductoffcrcdlbrsale,ifaskedbythe

prospect;
(d) indicare thc prcmium to be charged by the insurcr for the insurancc product offercd for sale;

(e) explain to the prosPect,tta ,","* of information required in [he Proposal form by thc insurer' and also thc
'-' 

irporton". ofiiscllsure o[ matcrial intbrmation in thc purchase ol'an insurance contract;

(f) bring to rhe notice of rhe i"r;;;;;;y adversc habits or income inconsistency ot the prospect, in-thc lbrm of a

confidcntial Repo( irlong;ith evcry proposll submirted ro the insurcr, irnd any mirterial fact that may

adverscly alfcct the undcrwriting dccision o[ thc insurcr as rcgards acccptance ol thc proposal' by making all

rcasonable enquirics about the prospcct;

(g) inlorm prompily thc prospcct alouithc 
"ccpttlncc 

or gection o[thc proposal by the insurer: 
]

(h)obtaintherequisitcdocumentsiltthctimeofnlingttreproposa|lorrnwiththeinsurerlandotherdrrcuments
subsequently askcd for by thc insurcr for complction of the proposal;

(ii) No corporate agent/ principal officer / spccified person shall'--.

solicit or procurc insurancc business without holding a valid registratior/ certificate:

irdr"" th" prurp""t to omit any material information in the proposal form;

lnar." ,t.'pr.rip".t to submii *ronf info'motio' in the pioposal form or documents submitted to thc

insurer for acceptancc of thc proposal;

behave in a discouneous manner with the prospect:

ir,rc.fo" ,rittt ony proposal introduced by;ny;ther speci fied. person or any insurance intermediaryi

offer different rates, advanuges' terms and cLnditions other than those offered by the insurer: . - .

i"r"" 
" 

p"ii"vrt"ra", ,o ,"rrni-ro," the exising policy and to effcct a new proPosal from him \ryithin three

years from the date oI such terminationl

No corporate agent shall t or" 
" 

ponioiio of insurance business from one-?:"tl ::,:':.t'^g:lt1'j':i:
;r; ;;"p of o"rganizations under which the premium is in excess of fifty percent ol total Premrum

procured in any Year;

b.
c.

d,
e.

t.

h
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l.
j.
k.

t.

m
n.

o.

become
indulge

or remain a director of any insurance company, except with the prior approval of the Authorityi
in any sort of money laundering activities;

indulge. in sourcing of business by themselvcs or through call centers by way of misleading calls or
spurious cal,ls;
undedake multi-level marketing for soliciting and procuring of insurance producrs;
engage untrain€d and unauthorised pcrsons to bring in business;
provide insurance consultancy or claims consultancy or any other insurance related services except
soliciting and servicing of insurancc produc(s as per thc cenificatc of rcgistration.
Engage, encourage, enter into a contract with or have any sort of arrangement with any person other than
a spccified person, to refer, solicit, generate lcad, advise, introduce, find or provide iontact details of
prospective policyholders in funherance of the distribution of the insurance product;
Pay or allow the payment of any fce, commission, incentivc by any other name whatsoever for the
purpose of salc, introduction, lead generation, rel'erring or finding to any person or entity

p

III. Post-Sale Code of Conduct
4. Every Corporare Agent shall -

a

b

c

d

advise every individual policyholder to cffect nomination or assignment or changc of address or exercise of
options, as the case may be, and offer nccessary assistance in this behalf, wherevei necessary;
with a view to conserve the insurance business already procured through him, make every attempt to cnsure
remittance of the premiums by the policyholders within rhe stipulared time, by giving notice ro the
policyholder orally and in writing.
ensure that its client ili aware of the expiry date of the insurance evcn if it chooses not to offer furlher covcr ro
the client:
ensure that rcnewal notices contain a warning about thc duty of disclosure including the necessity to advise
changes affecting the policy, which have occurrcd sincc the policy inccption or the la.st renewal daie;
ensure that renewal notices contain a requirement for kecping a record (including copies of letters) of all
information supplied to the insurer for the purpose of renewal of the contracrt
ensure that the client receives the insurecs rcncwal invitation well in time before the expiry date.
render necessary assistance to the policyholders or claimants or beneftciaries in complying with the
requirements for settlement ofclaims by the insurer;
explain to its clients their obligation to notify claims promptly and to disclose all material facts and advisc
subsequent developments as soon as possible;
advise the client to make true, fair and complete disclosure where i( believes that thc ctient has not donc so.
lf further disclosurc is nor forthcoming it shull consider declining to act further for lhe clienti
give prompt advice to the client of any rcquirements conccrning the claim;
forward any information received from the client regarding a claim or an incident that may give rise to a
claim without delay, and in any event within threc working days;
advise the client without delay of (he insurer's decision or otherwise of a ctaim; and give all reasonable
assistance to the client in pursuing his claim.
shall not demand or receive a share of proceeds from the beneficiary under an insurance contract;
ensure_ that letters of instructior, policies and renewal documents contain details of complaints handling
procedures:
accept complainls eirher by phonc or in writing:
acknowledge a complaint within fourtecn days from the receipt of correspondence, advise the member of
staff who will be dealing with lhc complaint and the timetable for dealing with it;
cnsure that response letters are sent and inform the complainant of what he may do if he is unhappy with the
response;

ensure that complaints arc dealt with at a suitably senior lcvel;
have in place a system for recording and monitoring complaints.

e.

f.

h.

J.
k.

l.

m
n.

o.
p.

q.

r.
s.

SCHEDUI,E IV
lSce regulation 271

tnsurance Regulatory and Development Aufhority of India (Registration of Corporate Agenls) Regulations,
20r5

Inspec$on of Corporat€ Agent

Power of Authority to inspect: The Authority may suomotu or up,on receipt of information or complaint,
appoint one or more of its officers as inspecting authority to undenake inspeition of the books of accounts.
records and documents relating to Corporate Agent for any of the followingieasons:

I
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(i) to ensure that the books of accounl, records and documents are being maintained by the corporate agent
in the manncr as may be specified by the Authority ;

( ii) to inspect the handling of complaints received from clients or any other person, on any matter having a
bearing on (he activities of the corporate agent;

(iii) to asce(ain whether the provisions of the Act, as amended from time to time, and these Regulations are
being complicd with by the corporare agent;

(iv) to inspect into thc affairs of corporate agent, in (he inrerest of the policyholders;
(v) to examine the veracity of the complaint receivcd;
(vi) lo investigate into the activities and conduct of the corporate agent.

2. Notice before inspcction.

(i) Before ordering an inspection under regulation 27, [h€ Authority shall give not less than ten days' notice
to the corporate agent.

(ii) Notwithstanding anything contained in clause (i), where thc Aurhoriry is satisfied rhar in the interest of
the policyholders no such noticc should be givcn, it may by an order in writing direct thar the insp€ction
of the affairs of the cot porate agent be taken up without such notice.

3. Obligation ofcorporate agent on inspection.

(i) Itshall be the duty of every corporate agent in respect of whom an inspection has bcen ordered uoder the
Rcgulation and any other associate person who is in possession of relevant information penaining to
conduct and aflairs of such corporate agent, including representarive o[ corporate agent, if any, to
produce to the inspecting authotity such books of accounts and other documents in its custody or control
and furnish him with such statements and information as the inspecting authority may require for the
purposes of inspection-

(ii) It shall be thc duty of every corporate agent and any other associate person who is in possession of
relevant information Pertaining to conduct and affairs of the corporate agent to give to the inspecting
authority all such assistance and shall extend all such co-operation as may be required in connection with
the insPection and shall furnish such information as sought by the insp€cting authority in connection
with the inspection.

(iii) The inspecting authority shall, for the purposes of inspection, shall have power ro examine on oath and
record the statement of Principal officer, any employees, directors, panners or person responsible for or
connected with the activities of corPorate agent or any other associate person having relevant
information pertaining to such corporate agent.

(iv) The inspecting uuthority shall, for the purposes of inspection. have power to obtain authenticated copies
of documents, books o[ accounts etc in respect activities of corporate agent, from any person having
control or custody of such documents.

4 Submission of Inspection Report to the Authority.
The inspecting authority shall, as soon as possible, but in any case not later than 30 days from ahe completion
of the inspection, submit an inspection report to the Aurhority:
Provided that if direcred to do so by the Authority, the inspecting aurhority may submit an interim report.

Action on the Inspection Report

(ii) to refund monies and/or remuneration and/or commission paid by the insurer, to which, otherwise the
corporale agent is not eligible to receive;

(iii) prohibiting the corporate agent from operating in the insurance market for a specified period;

(iv) Any other action as the Authoriry may deem fit.

5.

The Authority may after consideration of the inspection repon and after giving reasonable opponunity of
hearing to the corPorate agent, issue such directions as it deems fit in the interest of policyholderi including -
(i) requiring the corPorate agent to refund any monies collected as fees, charges or commissions or

otherwise to the concerned clients along with thc requisite interestt
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SCHEDUI,E V

lSc€ regulation 2El

Insunoce Regulatory and Dcvclopment Aulhority of India (Rcgistration of Corporate Agents) Regulations,
2015

L Canctlletion of Certificate of Regislration ofa Corporatc Agent with Notice

The Authority may suspend or cancel the registration of a Corporate Agent for any onc or more of the following
reasons:

(i)

(ii)

suffers at any time during thc period of the registration from any of thc disqualilications specificd under sub-

s€ction (5) of scction 42D of the Act, as amended from timc to timc,;
violates the provisions of the Act, as amcnded from time to timc, IRDA Acl 1999 and any other rules'

regulations, guidelines, directions issued in this rcgitrd by the Authority, such as:

Resort to spurious calls or mis-selling:
Acts in a manncr detrinlental to the intercst ofthe policyholdcn or tgainst public intercst:

(iii)
( iv)

2

3

4

5

Il. Proccdurc lo bc followed firr suspension or cancellation of Certificatt of Rcgistration of a corporate
agent:

The Authority shall issue u Show Cause Notice to thc corporalc a8cnt. rcquiring them to show cause within
2l days from the date of receipt of thc no(ice, why thc rcgistration Srilnted to lhc corporate agent shall nol bc

suspended or cirncclled or any other action as considcrcd approprialc by thc Authority lor the violations noted

in the show cause notice shalll not be taken.
The corporate agent shall subnrit its rcply to show causc noticc issucd by the Authority within the time limit
stipulated in the notice.
Upon considering the reply, if any, thc Authority may pass an order directing the suspension or cancellation

of th€ registration grantcd to the corporatc agent or shall pass ny othc[ ordcr as deemed appropriate based on

the facts of the casc.
The Authority shall comnrunicate thc decision t() thc corporate agcnt within thirty days from the date of
taking such decision stating therein thc Srounds on which thc dccision is taken.

Any applicant aggricved by thc dccision of thc Authority may makc an appeal to Sccuritics Appellatc
Tribunal, as pcr the proccdurc prescribed for such an appeal, within a pcriod ol'forty-fivc days from the date

on which a copy of the order made undcr clause (4) irbove is reccivcd by him, for passing such orders thcrcon

as it thinks fit, conforming, modifying or setting aside thc order appcaled against.

lII. Cancellation of Ccrtificatc of Rcgislration of a corporate agent wilhoul noticc

The Registration of a corpomtc agent may bc canccllcd or suspcnded without noticc, provided the Authority has

communicated to thc corporate agcnt the rcasons for thc canccllation in writing:

(i) if it is found guilty of fraud, or is convictcd of a criminitl offence;
(ii) commits such defaults, which require immcdiatc action in the opinion of the Authorityi

The procedure to be followed while initiation of Action against the corporate agent under

specilied in clauses (4) and (5) of Pan lI above.

this regulation is as

lV. Eftect of Suspension or canccllation of Certificate of Registration to corporaae agent

(i) Any corporate agent whose registration has been suspended or cancellcd by the Authority, shall, on and from

the date of the rcceipt of the communication under these Regulations, shall cease to act as a corPorate agent

and shall ceas€ to solicit Insurance busincss.

On and fmm the dale of suspension or cancellation of the registration, the corPorate agent shall:(ii)

a. Fails to furnish any information relating to its activities as a corPoratc agent as required by the

Authority:
b. Fumishes wrong or falsc information; or conccals or fails to disclose matcrial facls in (hc

application submitted for obtaining a registration ;

c. Indulges in rebates or inducemcnts in cash or kind to a client or any of thc client's Directors or other
cmployees or any pcrson acting as an introducer:

d. Fails to comply with the Codc of Conduct as specified in these regulations;
e. Fails to comply with any of the conditions subject to which the registration hts becn granted.

l.
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a) not undertake any new assignment or contract related to insurance business or solicit or procure
insurance busincss during thc period of such debarment or suspcnsion;

b) take such othcr action including thc action relating to any records or documents and policies or money of
the policyholders as per the directions of the Authority and relevant provisions of these regulations.

c) return the registration to the Authority and shall not represent itself to be a holder of registration for
carrying out thc activity for which such registration had been granted;

d) rnake provisions as rcgards liability incurred or assumed by it;

e) take such other action including the action relating to rccovery or seizure of any records or documents
and policies of the policyholders that may be in custody or control of such person, within the time period
and in the manner, as may bc requircd under the relevant regulations or as may be directed by the
Authority while passing ordcr under this Chapter or otherwise.

SCHEDUI,E VIA

[See regulation 3ll

Insurance Regulatory and Dcvelopment Authority of India (Registration of Corporate Agents) Regulations,
2015

Ccrtificate to be submitted by the insurcr duly signed by CEO and CFO of lhe company on the remuneration
and other payments msdc to a Corporate Agent

"We hereby and confirm that we have paid an amount of Rs.......... to M./s.................(namc of the Corporate
Agent imd associates) for the period from ........... to............ under following heads (to be annexed as an
attachment) as commission/remuneration towards the business of 

- 
procured during the FY_. Thc amount includes

all payments paid directly or indirectly to this effect and the company (insurer) is in compliance with the regulations
prcscribed by IRDAI, RBI and other applicable regulations to this effecr.

We also confirm that we have not paid ilcentivcs (cash or non-cash) to the principal officer, specified persons and
other employees of the corporate agent either directly or indirectly."

Signed by

CFO

Place

Date:

Note:

CEO

(l) The attachmcnt shall contain the detlils o[ paym€nts made to the corporatc agent and its associates
(specify the name of the associatc) under various heads and shall be signed by both the CEO and CFO of the
insurer.
(2) Separate certificates to b€ submitted for each corporatc agent

SCIIEDULE VIB

[Scc regulation 3ll

Insurancc Rcgulatory and Dcvclopmcnt Authority of India (Registration of Corporate Agents) Regulations,
2015

Cerlificate to be submitted by thc corporate agcnt duly signcd by CEO and CFO of the company/entily on the
remuncration and other paymenls rcccived from the insurer

"We hereby confirm that we have received an amount ofRs.......... from M/s. .................(name ofthe insurer) for
the period from ........... to ............ under following heads (to be annexed as an attachment) as
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commission/rcmuneration towards the business of _ procured during the FY-. The amount includes all payments

received directly or indirectly to this effect and the company (corporate agent) is in compliance with th€ regulations
prescribed by IRDAI, RBI and other applicable regulations to this effect.

We also confirm that the insurer has not paid incentives (cash or non-cash) to thc principal officer, specificd persons

and other employees of the corporate agent either directly or indircctly."

Signed by

CFO CEO

Place:

Dat€:

Note:

I.

l) The attachment shall contain the details of payments made to the corporate a8ent and its associates
(specify the name of the associate) under various heads and shall bc signed by both the CEO and CFO of the

corPorate agent.

2) Separate cenificates to be submitted for each insurer

SCHEDULE VII
lS€e regulstior 251

Irrr."oo n"g,rt"to.y snd Development Authority of lrldis (Registrstion of Corp{rale Agents) Regulrtions, 2Ol5

Imtructions for Sele of Insumnce products by tele-marketing mode and other distance morketing activities
of corToraac agent

l. Scope and epplicability - This coven distance marketing activities of corporate agents at all the stages

including offer, negotiation as well as conclusion of sale.

a) Distance marketin8 includes every activity of solicitation and sale of insurance products through the following
modes:

(D Voice mode, which includes telephone-calling;

(ii) Shon Messaging service (SMS);

(iii) Electronic mode which includes e-mail, inteme( and interactive television (DTH)l

(iv) Physical mode which includes direct postal mail and newspaper & magazine insens; and,

(v) Solicitation through any means as approved by the Authority from time to time under Dishnce
Marketing.

b) These instructions are specifically applicable in casc of the following activities in addition to other similar
achvrtres:

(i) Use ofdistance mode for ascertaining the Prospect's intent to purchase insurance

(ii) Solicitation as well as sale over the distance mode; and

(iii) Requests by Prospects seeking information or sale of insurance products.
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I

2. Compliance

The corporate agent shall, in addition to ihese instructions, comply with all the applicable provisions of the

Insurance Act, 1938, the IRDA Act, 1999, IT Act, 2000, TRAI Act, 1997, The Telecom Unsolicited

Commercial Communications (Amendment) Regulations, 2008 and the rules, regulations, circulars or
guidelines, as applicable to it, issued from time to time.

3. Pemons engaged for solicitation

(a) For the purpose of solicitation of insurance business through distance marketing, the corporate agent

may engage:

(b) The corporate agent shall be responsible forall acts of commission and omission of the persons deployed

on their behalf.

4. Agreements bctweeo the corporatc agent and Telcmarketers

The agreement between the corporate agent and Telemarketer, by whatever name called, shall interalia
include the following clauses:

(i) The Telemarketer shall maintair/preserve recordings of all the calls in a manner that is compliant with
the provisions of these instructions and forward all such records to the corporate agent. The corPorate

agent in turn shall forward a copy of the records to the insurer in satisfactory condition.

(ii) The Telemarketer shall maintain records of all the authorized Verifters employed by them along with
their training and assessment particulars, including the certificate issued by the Authority.

(iii) The records under (i) & (ii) above shall be open to insPection by the Authority

5. Role of Authorized Verifier:

(i) Telemarketers shall employ authorized Verifiers, who alone are permitted for soliciting and concluding
the sale oI insurance products;

(ii) The authorized Verifiers shall be employees of the Telemarketer and they shall be assigned to the

corporate agent as per the certificate issued by the Authority for the purpose of sale of insurance Products.
Any change in such assignment shall be disclosed to the Authority and a fresh certificate to that effect

shall be obtained from the Authority without which the Authorised Velifier shall not be permitted to
solicit and conclude the sale of insurance products; 

-r!..

(iii) Authorized Verifiers are barred from soliciting insurance in their individual capac.ily in any mode, or on

behalf of any organiz-ation other than thc Telemarketer employing them.

(iv) the corporare agent shall maintain records in the format specified by the Authority which shall capture

policy-wise and Authorised Verifier-wise details wherein each policy solicited by the corporate agent

through the disrant mode is tagged to the authorized Verifier. The corporate agent shall put in place

systems which allow regular access to such records and details by the Authority

Conduct in relation to sale of insurance products through distance marketing by corporate agents6.

(i) Corporate Agent shall suggest a suitable product, from among the insurance products of insurer/s with
which they have arrangements as per these regulations, available in the market that fits the needs of the

Prospect.

(ii) The price comparison charts that are displayed on their website shall be uP to date and reflecl a true

picture ofall the available and suitable Products under each category.

3640 ct/15-10

(i) Specified persons ofcorporate agents, or

(ii)autnorised Verifiers of Telemarketers
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7. Process of Solicitation

Solicitation of insurance b

THE GAZETTE OF INDIA EXTRAORDINARY
IPARr UI-SEC. 4Insurers shall specifi cally identify the proposals proc ured by corpo.ate agents over distance mode and

such records before the
the corporate agent.

obtain all relevant records pertaining to such pol lcles Insurcrs shall produceAuthority in case of dispute involving alleged violation oI breach of conduct by

y corporate agents through distance mode shall be in specific compliance with the. following norms:

7.1 StandardizedScript

(i) rnsurers' in consurtarion with the corporate Agens, shal prepare standardized scripts for presentationof benefits' features and discrosures. under each of thJ products p'rofir.o ,o be sord over the disrance modes.Solicirarion unde r disranr mode shal be in tir. ;i; i;;:i;;ilii.lT"l,p,.
(ii) The scriprs shaa be inco'poraring a, the Key. Features of the producr and sha, be approved by rhecomplrance officers ofthe resnectivs insurers The scripts shall be fil'ei'wrth lhe Authority under,.Use & File,,procedure within t5 days of their approvat Uy ,fr. ."rpiir;.irfl".r. "

7.2 Introduction

7.3

7.4

(i) The communication shatl clearly highlight the namc of thc corporate agent and names of insurcrs withwhich they have arrrrg"r.nt. to ai.-trib"u" i;il;;;rJ",;".
(ii) The facr thar the purpose ofapproach is soricitation ofinsurance sha, be crearry highrighted.

Consent of the proap€ct

(i) The authorized verifier shall proceed funher only on receiving the consent of the prospect in expricit

(ii) The prospect shall be given an option to continue with the subject or cxit the page at every shge in case

;i?trtrff.ffitri,#,li[::-,", *r,rlt 
""rr.,."',,i" imrr u. in 

"""J,a"-"" *uii,il!i'i**o
(iii) In case of telephonic solicitation the name of the authorized verifier along with the cenificate numberissued bv rhe aurhorirv shal be discroseJ ;;Jiill;;;r"g. oplions avairable musr be indicared. Thesubsequenr communi"urion .r,urt .o*iir. 

"ri, rr'in."ilffie chosen by the prospect.

(iv) The authorized verifier shall inform Prospects that the ca[ is being recorded and that the prospect is
3,';,,".*ii ffi:?:,,Xil;.[J"..ii,.,ilXj', 

,i ,"y ,i." i,,i,e ;; 
",.'"r il;;i., ", 

,,,ri , *i.'il"*,
(v) No inconvenience' nuisance.or-harm shall be caused to the prospects in the course of solicitation orrhereafrer' Fulr discrosures shatt be made ro ih;;;;;p;;';r;", aI modes of disrance marketing andthe requiremenr of confidenriatily. privu"y rnd n;;:;i;];rlre sha be comptied wirh.

Prospects Information

All relevant information p€naining to the Prospecr as well as the person/rsset ro be insured shall be obtarned,
il.rT#:?Ji,lr"l", 

be strictly on the uu,i, or',*r[t, oi;";-;;"o. needs, as specified by rhe Aurhority

Produca bonelits & Fealures

The standardized script sha, cover the fo,owing items in the course ofproduct presentation:(i) The specific rcsponses or rte prospe'ci ;; iil-;#;;' agree/disagree, yes/no, accepr./rejecr,

ffi"fffy*l::lr,i"Ttan4 as appricabre, 
"e"ri.i"""i,."r,.i" ;i"., b"i;;:,J;j 

"""", ,i"Ji u
(ii) Name ofthe product suggested and its nature and parameters.

(iii) Insurance cover avairabre under the?roduct for a specified amount of annuar premium, or, conversery,premium chargeable towards a specifiea ororn of i.rrrrunLlJ"r.

7.5

74
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7.6

(iv) The scope of cover, perils covered and not covered, exclusions, deductibles or franchise, co-payments,
loading/discounts on premiums, add-on covers, conditions, other terms and benefits, 

--id-t"..
inclusions' short period scales, basis of sum insured, \r'iuranties, clauses and endorsements, compliance
with Section 64VB of the Insurance Act, 1938 - prynrcnt of premium before commencement of risk, etc,
as applicable-

(v) The contents ofthe "key features docutr)clt" as and when specified by the Authority.

(vi) The right 10 cancel the policy within 30daysof receipt of the policy incaseof disagreemenr with the
terms of the policy undcr all life insurance contracts and coveri tied ro credit/debit/oiirer cards, and for
all personal accident and health insurance policy contracts with a tcrm of 3 years or more offered by
insurers over distance mode, provided no claim has already been made on the policy.

(vii) Disclosure of rates of commission available on the product solicited upon the request of the prospect.

Prtmium Ceilings in cas€ of sale of ULIPS and prohibition of sale ot Universal Life products over
telephonic mode

(i) Corporate agents shall not solicit ULIPs of non-single premium type for annualized premiums exceeding
Rs 50,000/- over telephonic mode (voice as well as SMS).

(ii) Single premium ULIPs shall hot be solicited for a premium of morc rhan Rs 1,00,000/- over relephonic
mode.

(iii) No va.iable insurancc product shalr be soricired or sord over distancc marketing mode.

8. Post-SolicitalionProcess

9

once lhe Prospcct agrees to purchasc a policy, the proposar form and premium acceptance shal compry with
the following requiremcnts:

(i) The premium towards the policy may be debited online or interactivc voice response medium or through a
manual collection subject to compliance with the procedures and conrrols prcsiribed by the RBI.

(ii) Thc norms aPplicable to insurcrs and intermediaries as regards AML and PAN need to be complied with
in thc process of selling a policy over distancc marketing modc.

(iii) For policies solicited/sold ovcr distance mode. insurers shall issue policies in exacrly the same format
and mediunr as in casc of salc through physical interface. duly cnclosed by the requisite annexures.

(iv) The addrcss and loll-frcc number of the olficc to be contacted by the policyholder in case o[ a servicing
nced or grievancc shall be informed to the prospcct.

(v) Before conclusion of salc thc authorized Vcrificr shall divulge his name and certificate number to the
prospcct and this shall form pan o[ the recorded conversation for thc sakc of future verification.

(vi) Thc records pertaining to cvcry call made and SMS sent by a Tclcmarkcrer/Corporate Agenr that
matcrializes into a policy shall bc tlansferred to (hc insurer's locarion within 30 dayi of conciusion of
sale. In clsc of (elephonc calls the records translcrrcd shall be the recordings of thc entire convcrsation.

No Unfair Denial of Insurancc Covcr

When a Prospect approachcs a corporatc agent over distance mode proposing for insurance cover, the la(er
are duty-bound (o consider the case on merits and in accordance with rcgulatory directions and their own
norms. In no case shall they reson to an unfair denial ofcover to a prospect who seeks insurancc.

Preservation of Records

The corporarc agent shall preserve, in an inalterable and easily retrievablc form, a voice/electronic/physical
record, as applicable, of the entire process beginning with lead generation/solicitation and concluding in
sale of insurance, for a period of six months beyond the term of thi policy or until satisfactory settlement of

10.
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(i)

(ii)

( iii)

13.
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and electronic records shall be di
IPART III-SEC. 4

tized and encrypted for storage to ensurereliability and security of the dara.

corPorate agents shall monitor the calls live by arranging for listening ro at Ieasr l9o of the calls as theyhappen.

corpofate agents shalr verify at reast 3% of cafls reading to sares for comprrance with the instructions, byengaging a team of dedicared emproyees to listen ro t['" curt ,""oraings. The observarions made in rhecourse of verification sha be preservcd in a retrievabre rorm ror a perroo or not tess ttran three yeai.

corporate agent sharr make verification ca[s, to monitor the quarity of sares, to a minimum of 3 of rhepolicyholders who purchase insurance over distance markeiing ,o0", 
"r".y .n.rir,. i-r," prrp"*'"iverification calls is to ascertain whether the prospect has ,rd;;J-ii" benefib, features and discrosuresof,the product purchased conectly. Verification calls shar ,rro'*ur 

" 
rlraardized script and the rccords ofcalls shall be preserved for a period (a) nor ress rhan r 5 ,nonrt'r tio,n rt . oure of poricy or untir ;;;;f""";claim sertlement' whichevcr is rater, in case of non-rife 

""rr.r"o iii'rr, ress rhan 3 years in case of lifeinsurance policies.

(iv) The policies under (ii) and (iii) above shall be selected according to a random pattem, making sure rocover each product category and mode of sale.

12. Certification of Compliance

The Principal officer of each corporate agent shar submit to rhe Authoriry, at rhe end of each financiar year,
a cenificate confirming that the corporare agenr has compliea ,im arr6e firoririo^s "rii."^i""i'lrliil"i,"""(para- 7 ro I l) during the financial year.

Disputes

or the purpose of these instructions the contract of insurance shall be deemed ro include the contents of KeyFeatures Document (KFD) and the records or.."rr" m it. p-spIJ, p"nuining to the product. In case ofdisputes involving specific wordings of.the poricy, tr,. niotpe.t-Lurr 'trave 
rrre-agnt a gir" p.i.l"y i' ,r,.wordings of the KFD and the calts over the siecilic wording. of ih;';r,"y.

SCHEDULE VIII

[Sce regulation 2ll
Insurencc Regulatory and Development Authorily of India (Registration of corporat€ Agents) Regulations,

c€rliflcate to b€ submitted by the corporot€ rgrnt durysigned by cEo and cFO ofthe company/entity on
forced selling

"we hereby confirm that the insurance is sold as an,ancillary product along with a principal business product. Noneof the employees of lhe corporal.e agent or our shareholders or our associates have compelled the buyer of theprincipal business product ro ,ec"ssa.iry buy the insurance prJr.ilirorgt us. we arso certify that we have notforced any prospect to buy insurance through-us only.

CFO
CEO

76

ll, Verilicationprocess



as

I qFr III-reIrs 4] ql{f, 6l {l!I$il : 3I{flgt{ul 77

Annexure 3

lsee regutation 7(3xc)l r

Insurance Regulatory and Development Authority of tndia (Registration of Corporate Agents) Regutrtions,
2015

Application for a cerlificai€y'Renewar of c€rtificrte to sct as a specificd person

Notes ond Instructions:
I. An application for issue of cenificate/renewal of certificate to act as a Specined person shall be applied by the

Principal officer of the Corporate Agent, on behalf of the Specified Persin, giving the details of such person as
pcr the details below

2 The Principal officer and the corporate agent shall be responsible for any omission and commission of
information provided on behalf of the Specified person.

3' An individual can apply for only a certificate which will entitle him io solicit or procure insurance business of any
. class and to act as the specified person of a corporate agent.
4 A person aspiring to be a Specified Person must be ;t least 18 years of age on the daie of lhe application. If

required the applicant shall furnish proof of age.
5. An applicant.shall furnish the proof of educational qualification; pass in the pre_recruitment test conducted by the

examination body nominated by.Insurance Regulaiory and Deviloprnent Authority of India, and completion of
Practical training from a training institution appioved 6y the Insuranie Regulatory and Development Authority of
lndia, along with the application.

6' The fees payable by an applicant is rupees five hundred or an amount specified by the Authority from time to
time.

7 An application for renewal should reach the Authority through the corporate agent before the expiry of cenificate
ofthe specified person but not before three months fiom thelate ofeipiry.

8 lfthe application does not reach the Authority at least 30 days before the date on which the certificate ceases to bc
in force, an additional fee ofone hundred rupees should be iayable.

Name of Person seeking Cenificate to act as Specified person:
mcntioned in the Passport or Birth Certificate)

Father'VHusband's Name:

(As

Full Address along with Contact Numb€r:
Date of Birth: Day-Month-year:
Title: Mr/Iv{rs/M iss
PAN Number/Adhaar Number:
Whether already enrolled as a Specified person:
(D Ifycs, please submir rhe following.

(a) Name ofthe Corporate Agent:_
(b) Registration/License Number of the Corporate Agent:_
(c) Date of Expiry of Regisrration:
(d) Cenifrcate No of the Specified person issued by ihe Authoriry:_
(e) Specified Person Examinaiion pass Certificate No.
(f) Name of the Institution wherc training u
(g) Number of training hours completed_
(h) Name ofthe corporate agcnt with whom last emplo
(i) Registration/licence number ofthe corporate agCnt as indicated in (h) above

If no, please submit the following.
(a) Name of the Corporate Agent/Applicant Co
(b) In case of existing Corporate Agent,

Agent/Applicant Company:_
1c1 Dite of Eipiry or n"girruto- [*i

Specified Person Examination Pass Certificate No
Name of the Institution where training undergone
Number of training hours comple
Date of enrollment for traininL

Registration/License Number of the Corporate

mPany:_

(d)
(e)
(f)
(e)
(h)

(ii)

Date of complerion of traininq

2.
3.
4.
5.

6.
7.

t
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I funher declare that I have verified and found that the Specified person _

(a)
(b)

has not found to be ofunsound mind by a court of competent jurisdiction;
has not been found guirty of criminar misappropriation or" criminal breach of trust or cheating or
forgery or an abetment of or attempt to commit any such offence by a court of competent jurisdictio"n;
has not been found guilty of or to have knowingly participated in or convicted at any frald, dishonesry
or misrepresentation against an insurer or an-insured in the course of any judiciar proceeding relating ti
any policy of insurance or the winding up of an insurance company or in the couise of an ii'vestigaf,on
ofthe affairs of an insurer; and
has not violated the code of conduct specified under Reguration 26 of Insurance Reguratory and
Development Authority of India (Registraiion of Corporate ,A'genrs) Regulations, 20 15.

(c)

(d)

I cnclose the following documents in support of the educational qualification, pre-recruitment test, and thcpractical training undergone by fte specified person.

(a)
(b)
(c)
(d)

Signature of the Principal Officer

Place:
Date:

Insurance Regulatory and Development Authority of India (Registration of Corporate Agents) Regulations,

Certilicate to act as a Specified person for a Corporate Agent

Certificate No...,.......

NanE of Corporate Agent:...........

ooo*........,............'...........

Registration No.....

Date of Expiry:.,....

CatEgory of Registration:............

Nanre of the Cenificate Holder:.....

Address:.............

8

Details of branch where posted:...................

Having undergone the prescribed training and passing of the examination

fTon of the above named corporate agent for thrie years from........
business in the category of........

is hereby authorized to acr as the specified
,..... for procuring or soliciting insurance

t

I

Place:
Date: for Insurance Regulatory and Development Authority of India

Signature of the Certificate holdir:
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l rhis cenificate authorizes the certificate holder to act as the specified person of the corporate agent for theinsurance business specified there under.
2 No correclion in lhis cenificate is valid and for any correction in the cenilicate, the specified person through the
^ 

principal officer of the corporate agent shall make a reqr* io it 
" 

au,no.ity for the same.3 The attention of the certificate holdcr is drawn to tt e 
"oae 

or coniuct specified under regulation 26 of InsuranceRegurarorv and Deveropmenr Authorirv of India lnegitrration oi corp;rare Agentst Re;;;t'i;lio'is, ona unyviolation of code ofconduct may result in cancellatio-n ofcenilrcate.

Noles:

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA(REg,SITAIiON Of COTPOTsTE
Agents) Regulstions, 2015

FORM B
[Seeregulations4&91

Certifi cate of Registration

Registration No:

to act as
corporate agent(Mention dekils of category)

under that Act.

2 Registration Code for the corporate agent is

4 This registration is subject (o the Act, Insurance Reguratory and Deveropment Authority Act, r999 (4 of r999)and Insurance Reguratory and Development eurnoriiy oiriaro in.gi.*rio, of corporare Agents) Regurations,2015 and shall nor be consrrued to be in compliance *itrr 
"r 

i, lrrr.?iiiy ro any other Act, rules or regurarions.

Place

Date By Order

For and on behalf of Insurance Regulatory and Development Authority of India

INSURANCE REGULAT'R' AND DE,EL.,MENT AUTH.RIT' oF INDlA(Registration of corporare- Agents)Reguhtions,20ls

FORM C
lsee regulation lll

CERTIFICATE OT RENEWAL REGISTRATION

Registration No: I
I. The Regisrmtion of IWS -_:_-_ ___.- Category-___

----------corporate agent is herety renewed under Regulation I I of the IRDAl([egistration of CorporareAgents) Regurations, 2015, and the Inir.onc. n"grtotorf o"J o"r"topr"rt arttority Act, l ggg ( 4 0f r ggg) forthe period ----_---__---___- to-____---_

l In exercise of the powers confered by sub-secrion ( l) of section 42D of the Insurance Act, lg3g (4 of lg3g) theAuthoriry hereby grants a cenificate of registration io

3. This rcgistration shall be valid from .- to 

-



3. This rcgistration is issued subject to the condition that the applicant shall comply wirh all rhe provisions of the
Insurance Act, 1938, Insurance Regulatory and Development Authority Act, 1999 (4 of 1999), lnsurance
Regulatory and Development Authority of India (Registration of Corporate Agents) Regularions, 2015 the,
Rules or regulations made thereunder and the Guidetines, Circulars,& Directions issued by the Authority from
time to time.

Place:

By Order
Date

For and on b€halfof lnsurance Regulatory and Development Authority oflndia

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
(Registration of Corporat€ Agents) Regulations, 2015

FORM B
[See regulation 15 |

DUPLICATE CERTIFICATE REGISTRATION

Registretion No:

;::::-,
(Mention details of category)

under that Act-

2. Registration Code for the corporate agent is

3. This registration shall be valid from to

4. This rtgistmtion is subject to the lnsurance Act, 1938, Insurance Regulatory and Developmenr Authority Act,
199 (4 of 1999) and Insurance Regulatory and Development Authority of India (Registration of Corporate
Agents) Regulations, 2015 and shall not be construed to be in compliance with or in conformity to any other Act,
rules or r€gulations.

Place:

By Order
Date

For and on behalfof Insurance Regulatory and Developrnent Authority oflndia
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2. Issued at Hyderabad on--------------*.- day of -----------*---Two thousand----------

l. In excrcise of the lnwers conferred by sub-section (l) of section 42D of the lnsurance Act, t938(4of 1938)fie
Authority hercby grants a certificate of registration to
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Imurance Regulatory and DeYelopmcnt Authority of India

ApPlicelion for Duplicate Certificatc of Registration

I ag[ee to inform you that my/our Registration No------ - has been

l. Lost
2. Destroyed
3. Mutilaled

Due to the following reasons------------

Fee payment:
A non-refundable fee ofRs. 1000/ will nccd to be paid to IRDA

Paymcnt details:

Name of the Bank:
Mode of payment: NEFI/RTGS
Date of Payment:
Transaction Dctails tlong with number:

3. Declaration
I hereby apply lbr the duplicate certificatc ofregistration under regulation l5

tlrr" tt.r"fore rcquest t-hc authority to kindly issue a duplicate certificate of reSistration in light of the

circumstances cxplained above.

-l ------------- solemnly declare and confirm that the particulilrs given above are true

to the best of my knowledge and belief.

Signature oI Director 2

Drtc

Annexure 4

ISce regulation 25 ]

Insurance Regulatory and Dcvclopmcnt Authority of India (Registration of corporate Agcnts) Regulations'

2015

Application for Pcrmission to act as Telemarketer

PARTICULARS OF THE APPLICANT

I . I Name of thc APPlicant

1.2 Address - Principal Place of busincss / Registered Office'

EmailPin Code

Tel No

Website Address

3640 GU15-'11

Signaturc oI f)irector I

Fax No.



Pin Code tinail
Tel No Fax No.

1.4 TRAI Registration Dctails

a) Registration No:
b) Date of Registrntion:
c) Validity of Registration:

7.2 Namc and Designation ol lhc Authorised Pcrson/In charge

a) Name:
b) Designation:
c) Contact No;
d) E-mail Address

1.6 Details o[ proposcd/existing branch office/s whcre thc applicanl proposes to conduc] telemarketing

Pluce Address Name of thc
brunch incharge

Educational

Qualification ot the
Specified Person

Contact No. and

e-mail address

t.1 Name of the corporate agent with whom thc applicant intend to work with
a) Name:
b) Registration No.:
c) Copy of the Agreemcnt

2. ORGANISATION - STRUCTURE

Category of
Applicant

Details of
Registration

Date ol lncorporation

DD-MM.YYYY

Place of

Incorporation

Name of stock
exchanges

( In case of listed
Company)

2.2 List of major shareholders (holding 57o and above of applicant directly or along with associares)

Share holding as on
Name of
shareholder No of Shares held % of total paid up capital of thc company

2.1 Status of the Applicanr:
(e.9. Limited company-Private/Public, LLP/ Cooperative Society/Partnership Firm/Proprietary Firm. If listed,
names of Stock Exchanges and laresr share price to be given)

I
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1.3 Address lor Correspondence:
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2.3 Paniculars o[ all Directors/Partners

Nanrc Dcsignation/
Position

Qualillcation Sharc in applicant
Company

Directorship in other
companies

Namc nnd activities ol'usstrciatc cotn nics/conccrns

Namc of Company
/Firm

Address Type of activity
handled

N turc of Interest
oI Promotcr/

Director

Nature and
intcrest of

applicant company

Whethcr any one or nrore directors/sharcholders of thc associate conrPanlc s/ concem arc interested in the applicant's

business. iI yes plcasc Providc the naturc oI intercst

2.-l Details ol'Tclcmar keting Activities with other cntities

Nanc of the

cnriry
Date of
Agreement

Vrlidity of
Agreement

whe ther any of thc
rclated parties of the

cntity dcal with
insurancc. If yes,

please specify the
details

Nlnrc Address PAN/
Adhar
No.

Qualification
(lncluding
lnsurancc
qualifications)

Prcvious
Employ-
ment

Details of
Respon-
sibilities

Exam pass

Cenificate
issued by
Exrminution
Body as per
Rcgulations

(Nore: The Tcle, .trketer slurll npdute tlrc u(l.lilion/dcletion of Authorisctl Verificrs from to line lo time ond as ond

*her thcre is <'lrungc)

3. OTHI)R INI.'ORMATION, IT'ANY

3.1 Details of all settled and Pending disputori'h+:

Nature of dispute Nrme of the party Pcrding/scttlcd

*'r Attach shcet if required

Details, if any of any economic ofl'ences by the applicant or any ol'the Directors and/or any disciplinary action

taken/iniliatcd by any other regulator or government authorities in the last three years.

4. I further declare that I have verified and found that the applicant -

(a) has not found to bc of unsound mind by a coun of comPetent jurisdiction;
(b) has not been found guiltyof criminal misappropriation orcriminal breach of trust or cheating or forgery oran

abetment of or attempt to commit any such offence by a coun of competent jurisdiction;

(c) has not been found guilty of or to have knowingly participated in or convicted at any fraud, dishonesty or

misrepresentation againsr an insurer or an insurcd in the coune of any judicial proceeding relating to any policy

Dct ils ol Authoriscd Vcrilters

Naturc of
Activities of
the cntity
concern
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of insurance or the winding up of an insurancc company or in thc course ol'an investigation o[ the affairs of an

insurer: and
(d) has not violared the code of conduct specified under Regulation 26 of Insurance Regulatory and

Development Authority oflndia (Registration of Corporate Agents) Regulations, 2015.

5. I enclose the lollowing documcnts in support olthe application

(a) Copy of TRAI Rcgistration
(b) Copy of the Agreement

Signaturc of the Authorised Person

PIace:
Date:

Insurance Rcgulstory and Dcvelopment Authority of India (Rcgistration of Corporate Agents) Regulations,
2015

Certificate to act as a Telemarkcter for a Corporste Agent

Certificatc No..,.--..---

Name of Corporatc Agcnt:...

Address:.... . . . . . . . . . . . . . . . .. . . .

Registration No.....

Date of Expiry:.....

Category of Registration:. . . . . . . . .

Name of the Certificatc Holder:.

noo,"'",..............'..............

TRAI Registration No.:..................

Having satisfied with the information firrnishcd is hereby authorized lo act as tho telemarketer of the above named

corporate agent as per IRDAI(Registration ofCorporatc Agcnts) Rcgulations, 201 5.

Place

Date:

For Insurancc Regulatory and Devclopment Authority of India
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Notes and Instructions:

l. An application lor issue o[ certifica(e to act as an Authorised Verifier shall be applied by the Principal

officer of rhe corporate Agent. on behalf of the Authorised Verificr, giving the details of such person as per the

details below.
2. The Principal Offtcer and the corporatc agent shall bc responsiblc for any onrission and commission of

information providcd on behalf of the Authorised Vcrilrcr'
3. A peison aspiring ro be an Authoriserl Verifter must be at least l8 years of age on the date of the application'

If required the applicant shall furnish proof of age.

a. ,cn applicant shall furnish thc proof of-educational qualification; Pass in the Pre-recru_itment test conducted

by the exrmination body nominrted by Insurance Rcgulatory and Development Authority of India, and_completion

oi practicat training fmm a training inititution opprouid by thc Insurance Rcgulatory and Developrnent Authority of

India, along with thc application
5. Th; fees payabli by an applicant is rupees five hundred or an amount sPecified by the Authority from time to

time.

Annexure 5

lSec regulation 251

lnsurancc Rcgulatory and t)cvclopment Authority of India (Registration of Corporale Agents) Regulations'
2015

Application for a Ccrtificatc to act as an Authoriscd Verifier

Namc oI Person secking Certiticate to :rct as Authorised verifier:
(As mentioned in the Passpon or Birth Cenillcatc)

Father'Vtlusband's Name:-
Full Address along with Contact Number _--_-
Da(c of llirth: Day-Month-Year

Title: Mr/lr4rs/Miss

PAN Number/Adhaar Number

Details of Qualifications:

8. Details ol Past employment (provide details of last thrcc employers)

2

3

4

5

6

7

9.
(i)
(a)

(b)

(c)
(d)

(e)

(f)
(c)

(h)

(i)
()

Whether already enrolled as an Authorised Vcrifier
If yes, please submit the following.
Narne of the telemarketer

Cenificate No of the telemarketer:-
TRAI Registration No

Date of Registration:

Validity of Registration: .4
Certificate No of the Authorised Veri{ier issued by the Authority: 

-Authorised Verifier Examination Pass Cenificate No

Name of the lnstitution where traininB undergone-
Number of training hours comPle

Name ol'
the

Employer

Naturc of
Activities

Whether related to
insurance. If yes,

please provide the
details

Job
Responsibilitics

Date of
Joining

Date of
Relieving

Name of the telemarketer with whom last employ
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10. I frrnher declare that I have verified and,bund that the Authorised Verifier _
(a) has not found to be of unsound mind by a cou( of competent jurisdicrion;
(b) lds not been found guilty of criminal misappropriation or iriminal breach of rrusr or chcaring or ftrrgcry or an

abctrEnt ofor attempt to commit any such offence by a coufl of competent j urisdiction:
(c)has mt boen found guilty of or to have knowingly panicipated in or convictcd at any frau6. dishoncrry or

misepr€s€ntation against an insurer or an insured in the course of any jurlicial procceding r;lating to any policy of
insurance or the winding up of an insurance company or in the course oi an inveitigation rif the afl-airs of an rn.urcr;
and

(d) has not violated the code of conduct specified under Regulation 26 of Insurance Regulatory and Dcvcl6pnrcnt
Auhority of India (Registrarion of Corporarc Agenrs) Regulations, 2015.

(ii) Ifno, please submit the following.
(a) Name of the tele
(b) TRAI Registration No.:
(c) Date of Registrati
(d) Validity of Regisrration
(e) Authorised Verifier Examinarion Pass Certillcate No.
(0 Narne ofthe Institution where training undergone_
(g) Number of training hours completed_
(h) Date of enrollment for traini
(i) Date ofcompletion of training

Il. I enclose the following documents in suppon of the cducntional qualification, prc-recruitment (est, and the
practical training undergone pertaining to thc Authorised Verifier.

(a)

(b)

(c)

(d)

Signature of the Principal Oflicer

Place
Date:

Insurance Regulatory and Developmcnt Authority of India (Registration of Corporatc Agcnts) Regulations.
20t5

Certificate to act as an Authorised Verilier

Certilicate No......,..,,

Name of Corporate Agent

Addrcss:........,............

Registration No.....

Date of Expiry:.....

Category of Registration:............

Nanp of the Telemarketer:

TRAI Registration:

Date of Regisu?tion:
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Date of Expiry:

Name of the Certillcate Holdcr:.........

Addrcss:. . . . . . . . . . . . .

Place of posiing:

tlaving sarisfied with the information providcd and undergone the prescribed training and/or passing of the

cxamination is hercby auihoriz-ed to act ns an authorized verifier ofthe telemarketer from"".'"" "'
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Place:

Date:
For Insurancc Regulatory and Developmcnt Authority of India

Signature of the Certificate Holder:

Printed by the Manager, Covernment oflndia Prcss' Mayapuri, Ncw Delhi-l I m81
and Published by the Controller of Delhi-l10054.


